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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

MeAo324/95 in

0.4, NO. /581/93

eT.A. NO.
DATE OF DECISION 6th June, 1995
AJix sipgh & Ofs. ~ Petitioner
Mr .PeKeHanda Advocate for the Petitioner (s)
Versus
_Union of Indid & OFS.  Respondent
Mr_.N.S.Shevde o Advocate for the Respondent (s)

CORAM

The Hon’ble Mr. N.B.Patel Vice Chairman

The Hon’ble Mr. K.,Remamoorthy Administrative Member

JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment ? |
2. To be referred to the Reporter or not ? J\‘ 0
8. Whether their Lordships wish to see the fair copy of the Judgment 2

4. Whether it needs to be circulated to other Benches of the Tribunal
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1. Ajit singh Raj(R.h. Singh)
2., B.V.Nikkam

3. Y.Re.Pathan

4, Ram Snehi

c/o. 148/D RrRailway colony,
Pratapnagar,Baroda,All
working as TFO/Sr.1PC in

western Railway,Baroda. Applicants
Advocate Mr .P.KeHanda
versus

1. Union of India, represented by
General Manager,
western railway,Churchgate,
Bombay «

2. Divisional Railway lManager,
wWestern kailway,

Baroda.
3. Sr.Divisicnal Elec.onginecr (TRD)

Western railway,Barcda. rRespondents
Advocate Mr «NeSeShevde

ORAL _ORDEK

MJAe324/95 in

0.54581/93 Dates 6/6/1995

Per Hon'ble Mr.Ne.Be.FPatel Vice Chairman

This O.h. is taken up today at the joint
reguest of Mr.Handa and Mr .Shewde. The order Annexure

k-1, dated 30-3-1995; shois that the applicant Joyh
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2
the application has become infructuous so far as the

applicant No.l, Shri A.Se*Raj is concerned.

2o By the same order, the applicant No. 2,

Shri B.V.Nikam and the applicant No.3, Shri Ye.Re.Pathan,
are also now retained in BRC division and promoted to
officiate as CTFO (TRD) ANND in the scale of 2375=3500/-
(RP) . However, in the case of these two applicants, the
order states that their promotion will be from the date
of taking over charge by them on the promotion postse

It is submitted by shri Handa that the order of promction
of these two applicants satisfied their demand that they
should get promotion on upgradation at Baroda. He,however,
further submits that the grievance of these two applicants
that they should have been given promotion on upgradation
at Baroda We.c.f. &2 1/3/1993 and not with effect from

the date of their taking over charge on the promotion
posts,pursuant to the order Annexure R~1,still continues.
Mr.Handa, on behalf of these two applicants, states

that they will be satisfied at this stage, if the
respondents are directed to decide within a fixed time=-
limit, the representations which these two applicants
might make claiming benefits of promotion with effect

G
from 1-3=-1993, andL}t is kept open to them to approach

éhe Tribunal again in case they are aggrieved by the
decision that may be taken on their said repre;entations.
If the applicants No.2 and 3 accordingly make a
representationy to the appropriate authority within

-3




a period of 15 days hereof, the appropriate authority

is directed to consider and teke decision on their
representations within a period of 8 weeks from the

date of receipt of the representations by it and in
further directed to comnunicate it%ﬂecision to the
applicants No. 2 & 3, within a period of 7 days after

it is taken. In view of these directions, Mr. Handa

secks permission to withdraw the O.A. even é&s regards
the applicants No. 2 and 3 with liberty to approach

the Tribunal again,if the said applicants are aggrieved
by the decision which may be taken on their representations.
Permission granted with liberty as prayed for. D.A.
stands disposed of as withdrawn as regards the applicants
No. 2 and 3 and as having been rendered infru€tuous

as regards the applicant No.l. NO g3 order as to costse.

z»/ = e <
(e v \
{ KeRamamoorthy ) ( N.B.,Patel )
Member (A) Vice Chairman
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2 CENTRAD ADMINISTRALIVE nRT”U'NAL
LI ST
. AHMEDZABAD BENCH

AHMED ABAD

Submitteds: C.AJT. /JUDICIAL SECTION.

Ooriginal Petition NO: ___jEf%S\ T WS
of \ C\F%/25 o g

- :
Miscellaneous Petition Nos: .. s fedens

of , "

Shri ;)y% /q7ovu,[i_ // ;‘(%_ &Z/ﬁ;7<§ S Petitioner(s)

¥

vVersusS.

[(ﬁ (7} / i2,;77’3j5 Respondent (3) .

oA

This application has veen submitted to the Pribunal oYy

Shri 71—7/é g /‘/ (tu/ /L, i : .

Under Section 19 of the Administrative Pribunal Act,1985.
it has been scrutinissd with reference to tne poincs menticned in
the check list in the gt o previsions coniained in the

administrative Tri sWanal fLotaldts and Central andministrative

Tribunals (Procedu re) Rules,1985.
‘ The Applications has been flound in order and may e given

to concerned for fixation of date.
The applieation has not veen found in ordex for the reasons

indicated lﬁ/Ehe check list.The applicanc rdyvocate may be,advised

to ;ggtify the same withln 14 J»Yu/@ffft letter-is plaCc below o
for signature. (-Z (d,@(,(,t(,»z‘ /LZ/ no Roflie %) Cc%éu@%&

(tuw Luw/la( o Aek—D 93,
LSSTE » /

Sta@id J):

[
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¥ IN THE CENTRAL APMINISTRATIVE TRIBUNAL
22 AHMEDABAD BENCH
& ORIGINAL APPLICATICN NO, ﬁnsa
|62 > , , A
2 RN % P Between |
Y ‘ “ > RE: | ‘
Nkl % . %  AJIT SINGH H. RAJ & OTHERS :  APPLICANTS
B @ B 4
TS g G < VERSUS
. s
E ﬂ a UNICN OF INDIA AND OTHERS $ RESPONDENTS
QO ¢ / 3 |
} o) . g . l . ‘ »
£58  SH4 I N B _E_X
AR TR
% ¥ = %3;% S Sl.No. Particulars of documents Page No,
- which relied upon
1. APPLICATION 1«7
A GM(E) CCG's Order No, o
E/EL/1026/7/6/1 dt.20/9/93 & /O
Al BRM(E)BRC's order No.E/ELT/ | o2
839/2/10/2/TRD Pt,1 dt, . -
1/4.10.93 Promotien/Trans=
fer order. ) ,
A2 GM(E)CCG's circular Nel.E/FT/ VG oty
830/7/PCR/TRD (t.26.8.%3
Restructuring erder, ‘
A3 Senierity List published - ,
by BRM(E) BRC vide No, IS 19
E/TRD/1030/10/2 dt.14.6.91
‘ Ad Representation submitted by Do &~ 2%
applicants dt, 21/9/93 &
22/9/93 |
A5 Jeint representatien submitted D3 F Ay,
by the applicants dt.4,10,93
Aé y.Board's igst ien vide
%%%%ﬁ%&m.
10,71 | s
F‘Vﬂm’o«h'on evdeq ise! by 18 U” e 9‘3/
viele Qe fha o -E|EL) 539 ()34 L 285 /57
nA’-‘EE : l’; i'= ‘,'{\' ::- / /";
P /'/’/—’———?(4.
e ot "

SIGNATURE OF ADVCCATE




IN THE CENTRAL ABMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH =
ORIGINAL APPLICATION NO. 1993

Between

1, Ajit Singh Raj (RvoSin,h)
2o BV, Nikam '
3. Yusufkhar R.,Pathan

C/o. 148/® Railway Coleny,
Pratspnagar, Barcda
All working as . TFC/Sr,TPC in

Western Railway, Bareda, - - $ APPLICANTS
Versus
1. Union of India, ewning & Q&”“ (th
represented by General Manaeer, ¢

Western Railway, Churchgate,

Bombay -400 020, ’(‘)? ek
\2«4< hea szﬂ’mw" (om el

2, Divisienal Railway Manager, Lo Ry = Bhumee b

Western Rai lway; Bareda,

3. Sr.Pivisicnal Elec.Eneineer (TRD)

Western Railway, Bareda. 3 RESPONDENTS

BETAILS OF APPLICATICNS

i, P ‘ Soe inst wh the lica=-

iom h been H
i) Order No, $E/EL/1026/1/6/1  (a)
E/xe.ztr/sss/z/m/zﬂm(n.n (u)
ii) Dgatead $1) 20/9/93
: 2)1/4,10.93
iii) Passed by ¢ 1) General Marager(E)W,R1ly,
“ s .. Bembay,
2) Pivisienal nly.ﬂanager(x)
. Bareda
2, _Jurisdictiens:

‘The applicants submit that the subject matter

- of the order against which =~ =t~ 4 they want

redressal is withim the jurisdictien of the tribunal,

seel/=

.
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3. Limitatiens

‘The erder challenged is dated 20/9/93 and
1/4.10.93, as such the applicatien is within the
limitatien prescribed under Sectien 21 of the

Tribunals Act, 1985,

4. Pacts of the Cases
(1) The appliéanté are working as »‘TF_O in

o
Barcda divisien in the Electrical Traction Beptt.

im scale 2000-3200(RP), The applicants further

submit that as per instructiens of Railway Beard

vide No ,PC II1/91/CR-I/ dt. 27.1.93, circulated
Ag—

under BRM(E) BRC's No,E/PT/839/7/PCR/TRB dt,
’ 26.8.83 shown at Annexure A2, 32 pests ef CIFO have

been upgraded, Therefcre, the teotal number of
pests in grade 2375-3500(RP) has beceme 51,

’ (2) The applicants submit that the senierity of
staff in grade Rs,23%5-3500(RP) is mairtained on

Western Railway basis and prometienz orders were

issved vide GM (E) Churchgate, Bombay's ne.,E/EL/1026/
@ 7/6/1 dt. 20/9/93 shown at Annexure A in which

the applicants are at serial no.9%,11 and 12, Accerd-

ingly, further order has been issued by Pivisienal

Office vide Ne.E/EIT/839/2/10/2/TM® Pt,I £ dt.1/4.,10,93

shown at Annexure Al.

Applicants Ne,1 & 3 have been transferred te
‘ Keta Pivision and Applicant No,2 has been transferrdd
i to Ratlam Divisien vide the above referred erder,

(3) The applicants submit that as per Restructur-
ing erder, prometien is te be given on the same
place as far as pessible and in the case, the affected

persens are to be transferred as per policy

00.3/-

b
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junicrs should be transferred out ef Pivisien
and the seniers should be retained on the same
division, where they were working befere premo-
tion,

The applicants submit that though they are
at serial no.44,46 and 47 in the seniority list
of Class I1I staff in scale Rs,2000-3200(RP), and
their juniers who are placed at serial number
79,90 & 93,the juniers have been retained in Bareda
Pivisien and the applicants whe are seniers have
been transferred out of Bareda divisien, The senieii-

|ty list ef Class III Staff Elect. deptt(TRD) issued

vide Divisieénal Office, Bareda's No,E/TRB/1030/10/
/2 dt.14.6.91 is shown at Annexure A3,

The applicant further“submits ﬁ:at empleyee
at S1,No0.23 = Shri Ram Snehi whe ix is net eligible
for promotien even on date, as he has net cempleted
1 year in the lewer grade and hes been retgined en
premotien in Barcda divisien with the cenditiens
that he will be premeted on cempletion of 1 year, as
CTFO, This clearly indicates that though the
employee is net prometed,onex post has been kept
for him in Bareda divisien, which clearly shews
the malafide intention ef the respendents,

(4) The applicants further submits that since the
employee Shri Ram Snehi is net eligible for premoticn,
the eligible persen is required te be premeoted agaiast
this peost and Shri Ram Snehi will be promoted as and

when vacancy arises in future any where on W,Rly,

(5) The applicants submit that the empleyeés at
51, 21, 22 and 23 who have been retained in Barcda
Division beleng te reserved communities, It is
understeod that the above employees who have been
retained in Bareda divisiocn on the plea that they

belong te reserved communities cecl)=
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As per extant rule, reserved cemmunity employees

are to be posted near their heme town am as far

as possible which interalia means that if the
vacancies are available near their heme town, they
are required to be accemmodated near their heme taown,
But the rule dees net cover the instructions that
thengg be retained en the same division at the

cost of senier employees of general communities,

If the erder on the subject are required to be
complied with, then the reserved cammunity empleyees
promoted sheuld be posted near their heme town. In
the said case, the empl.yees at serial no, 21 to 23
are residents eof UP, They sheuld be posted in a
divisien nsarer to UP, As per Government of India
Office Memorandum of Personnel &'Training vide No,
AB/14017/27/89/Estt (RR) dt., 20/6/89 - ¥ Holders
of Group C & P posts who have been recruited on
regional basis and whe belong to SC/ST may be posted
as far as possible near their native place withim
the region subject to administrative constraings.
However, ii: may not be possible or desirable teo
post SC/ST officers eof Group A & B posts having All
India liability near their native place *

(6) The applicants submit that they have given
representation on 21,9.33 and 22,9.33 shown at Annex,
A4, and a joint application has also been made by

the applicant on §¢ 4.10.33 as shown at Annexure AS.

The applicanta further submit that fvife of ome
of the applicants is alse working at Baroda in
BDRM Office, Baresda as Chief Clexk, and as per
Government policy husband and wife should be posted
at the same station as far as possible, As per
Railway Board letter No B (NG)II/71/TR/14 dt.1.10.71
T e/
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shown at Annexuye Aé in which vide para 4, Beard
alse desired that while transferring an employse
from one statien to another, the fact that the
employee's spouse posted at a particular statien
will alse be kept in view,

(7) The applicants alse submitx that as per the
extant rules vide GM(E) CCG's Ne,EP.838/0 Vol,IV

dt. 23,2.92, if an employee is at the verge of -
retirement, he should not be transferred, he

sheuld be adquted in 20% floating post, i.e., a
floating post should be brought for him and en his
retirement, the £® floating post will go back teo

its original place, Therefore, Shri Jodh Singh

M at Sl.80.,2 of Annexure A should be adjusted against
a floating post as it was done in Bombay division

in case of Shri Pai,

5. Grounds fer reljef with leqgal provisions:

THe respondents have viclated the procedure
of transfer in that seniers have been transferred
on prométicn to out of divisicn and junicrs have
been retained on the same divisicn and alsc the
respondents havg viclated the imstructiend of Govt,
of India, Personnel & Training vide Ne,2W/14017/27/
/89/Estt (RR) dt, 20/6/6% wherein it has been menticne-
ed that reserved community empleyees are tc be

posted near their hame town as far as possible,

The applicants declare that they have availed
of all the remedies available tc them under relevant

sexrvice rules, etc,

ooo‘/‘
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7. Matters net previcusly filed or pending

with sny othexr courts:

The applicants declare that they have net

£iled any application, writ petiticn or suit

regarding the subject matter against which this

applicaticon has been made, with any other Court,

or authority, any other bench of Tribunal nor any

such applicatien, writ petiticn or suit is pending

befcre any of them.

8, Relief Sought:

i) In view of the facts menticned in Para 4

above, the applicants pray to the Hon'ble Bench

tc direct the respondent te quash and set aside

the promoticn order shown at Annexure A

and Al and

s
direct the respondent te issue revised promotion

order, keeping in view the senicrs at the same

staticn and transferring the junicrs out of Baroda

division,

ii) Aay ether reliefs which the honourisble Bench

deems £it,

1ii) Cost of the suit be allowed.

9, Interim order if sn aye

tH

During the pendency of Original applicatien,

the applicebts pray tc the Hon'ble Tribunal teo

grant statusque should be maintained till the

finalisatien of the applicaticn,.

10, The applicaticn is submitted in pexson.

11, 2P 1l P O H
i) Number of Postal Orders:

ii) Name of Post office issued
Pestal Order:

jii)Name of Post office at which /‘(Qv*o’a\j 4
payable,

12, ] B ¢ As per index,

Lo

00el/=




VERIFICATION

We Ajit Singh‘ﬁ.naj. éon of Harvet Singh aged
46 years, Yusuf son of Rasulkhan M Pathan, aged 43
years and Balkrishan son of Vithaldas Nikam aged
45 years, all are working as TFO/Sr,TPC in BRM
Office, under Sr.Pivisicnal Elec.Engineer (TRD)
Baroda, residests of Vadedara, de hereby verify
that » contents of paras 1 to 12 are true to our
personal knowledge and paras 1 tc 12 are believed
to be true on legal advice and that we have

not suppressed any material facts.
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T o 0 Hondquarter 0ffico,
LT churchgate, TRombhay.
No. E/EL/1026/7/6/1. DATE 5 . «E-93
To,

Tha DIM(E) BOT/BRC/RTM/KIT _
pEL(LD)-BL/ 91 DRE(TID) BRC /1M /KLT
Genorul Svoretary - VRMS~BCT/WREU-GTR

g e,
e e e
—— e e

L R R R TR RS

KR/ NGO o .
' i 11 gup: Soloct liet of N.G.staff Electrical
10 / Dopnabmont AU=TRD Lor tho pout of
j i ril GTFO.50ale,m.2575-35oo(ny).
fasey Yy sy ' REF: This offine letter No. E/EL/830/7 AC~TRD
Pl i Loty taniycis | dte 26-0-93, : /

oo
- PR R

f L,,;‘\( 'iv" Fugdf 2 s '
ke s SR
' Computont Autbority (CEDE) has consldered theo

r0)Yowlng Traction Poronan ponlo e 2000-~3200(1P) naitadblo
for promotion to the pogt of Cilof fruction Irororon cculo
Rs. 2375-3500(RP) on the basis o7 seniority cum suitability.
The pultability has been judged on the vasis of Confidechtial
Roporty uloe - ¢ ;

Lu:,HQ:_N,~__-Nam9”(u[§m§1)ﬂ-“Mw.Mmﬂ_v,.,m,_,mjngauLf§n__,,N”_
: 1) Jagd}sh Narain BCT
2) Jodh Singh : BRC
% R.M.Pnvel (8T) ' BRC
4 U I 00 BaT
Y LN IRTI no
6 Vo ol R BOL
i) 1ot iy sd BRC
& S B Bo (e Bhatt , BCT
9)~ A Givgh (Ajit Raj Singh) BRC :
10 L.J,Trlveli : BCD ’j<§
D e Y. RePuthan BRC Z,';
1231+ D, V. Nilkau ‘ s M e
13 VL L, fivranvot RTi1
1 4 e 1l 1ATERATHILRY l{’l‘M
15 M, V.Daloji 1.
16 Narendra Kumar Chauhan B Ko ;
17 Asholr Kachawah RI'M ,
18 rop Singh ' Kom
19 B, 5. Jaxena R
20 D.L.Patel (ST . 3 BCT
21 B.ATuUn 5C BRC
iy o dngh (o0 Bl
25 Ram Snchi (B0 BRC

The above select list is provisional and subject to
tho decicion on tho writ petition/appeals pending in the Supreme
Cprrt/lHgh Convrt/0AL ao tho cnuo wny Do

Aovo ool oot 13 ot 16 incomploto duo to disputo in
Uiy wguntowr by, nnuwe ol Y ounployewn ahall ba neb e ad Taboy One

ey akovo gelect list s offoctive from 01-0%-97%,

. CWM}ﬁg &
(Be S.YADLY
for Gonordl Mannpor(R)

gy cyre . R re r !
Cigme, WRTF 707 o KERAY AR AR I RSN A X0 SN IA R PR 1 nrormtion,

T ety

(4
Cid™ )
g

sy




e WIS 00 AY
Jlovdgunebor OrC)o n,.

& L ' Churchgntn, lombay,
' No. B/uL/839/7/34 Vo..iV. pate : ~0-9-H3

o doa Jiid. e o " . " B
©7Y mhe. DRM(M) BOT/BRC/RTM/KDT :
- . DEE(T%&D) BL/Sr. DEL('TRD) BRC/RIM/KIT,
Generel -Socretary - WRET-GTI/VILS-BCT, _
\' A AT DR - guB: Promotion, Roversion.and transfor -
=1 R ; L of ¢laca LTI hiaff AC~THD Electrical
T | Doptte OTRO oonlo N5 3753500 (RP)

L ... . . DEPs 1rhis office letter No. B/EL/1026/6/1 -
SRl e gy X003,

oNA0NeCee 0y
'

il ‘ ' ' -

ol iy ke re 'f T SR | IR TN ' N r‘ v Y
W’JQP7' . Onngaquent upon ranty uring of tho ondwo of
~ AC=TRD, the following 110, oenlo m,lzopgfjﬂlﬂ(ﬂP) neo
promotud o olfdeinte ny CUXocky L 22575=2500( 1) nendnot
Lho Dlvintony - o

vor e upganded poudc and palotlng voonne Lor of
v ohown againat, ondl, : ;

| / S g . '. : ; ” . - ) .
- Sra_f0s Nrme(S/shzl] —— _Romzks /
- L'BGT-Diyigggg: ' Upgraded Post 2+3§floated from RTM)
7 ' o 4. +1(flonteda Trom x17Y*.
' ; Tetal @ & -6 g
o Jnediloh Narain
¥ T P N b T
5 o T,J.Pad ®
' ‘ 4 V:' I{. 1’:,‘[J'L .
o E B. SaBhath .
' 6 DLW Patelr(gr) :
. ¥ oothal Pl io rotlrlng with{nh 2 yoara honca oho” moro

' . pest of CTFO ~KT% will be floabed 49" 307, in terms
of thio offoe Jotlor Noe INETN/OVOLWIV dt,.23,2.92
i liea of 1 pestd of TM0 tronataezred to KT,
N _Divioton 1 ' Upgesnd o pont 1+ (1 Lonbod From X )
2 - Total = :,

{ ' Jodh Singh
2 s R.M.Fasal(ST)
3 : I.H.Sayeed .
vo4 Be Aran(40) _ b
W : dhan Zingh(H0) ' '
o

5) | Sam Snehi(80).  will bo promoted on oompletion '~ .
, : of 1 yoear ag TI0) T
e ol . Upgraded post 543(oxisting vacancies)

R .’I‘Nv Divrision

‘ | . = &(3 ppsts floated o
, ] . o) :

Totial ~ A B4 Come o

1 \ O e mevh
r N R AT
f‘*ﬁ petioll Yoo bageh
4 /o J?‘.\.li.\ SOSTOn i ]
r\; BaVolitlear - Transferrved fron  PRC Division
) U Vaitalo jL MAanar pramotion, |

) MR S 2/
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b

¢ , i a
4 .
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‘ I {
i , ;
BT, . Oov R e P L TTamn T el R |
L, B : ' : , ,
© xor_Division ® . agt _ Upgraded powste o+5(exioting vacancy)
gt . ' : w13 (3pouts floated to T
‘ : . L | DCT/DRE) B
motnl wiQ . al
Sy N a Gravan e '
2 pop Singh
3 DedsTrivedd pranoforred from BCT Diviwsion . |
‘.r ILe I\.nl nf’:h ] Ny B e { _ . &
Y REEN Syt vt (R R R U, grrod from DRC Divialon g
(e . ! i : 3 E
" promotilon ordoru in vonpoot of O oppl.opoan will be |
v, dnouod lobtow Ona b : ! .
s 5 by : i I
: : Tho onhove promotlon ppeatlapt Lhe upgrendod pont are nll
1vo from 1~3-93 Le0i, Br. No. 1 10 14 and Sve Npe 20 to 2% of !
Lho oolun® Ld : - ok
SRt ‘Theo wbova amployoens who nro promotol ngndanat upﬁrhdnd ‘
poot, c.iaking vacrncliow aro oligible to pxorcioo option Toyx 14 xd
A of oy A tarmg of Doard's lettor Mo+ B(P&A)LI~U1-PC-4 At 1310 <0
within a perlod ol ono eonth Lrom tho dabd af Lopun ot thio
ORlor. . : k \ '
i : Mo ahboyvs promnobiong avy Aub Joat o whodre vaoing nuyuan
ynoa o ondlng ngnlnnt tho omployaon nnl oo I-.n'm/'!.nirmr\l nnd !
publuvl o Lho ;]\n.d(gmnnnl./w el b opoblblong porithng L Lho TIREA]
'_ieurt/H;Lgh,.Gmu"t/CM.‘ oo tho cose maY PO«
The abovolwr0m0t10n~ordern have tho approval of
vompelent A v Ay ORDE) . ; ; |
‘ ' E T L
95 R T oy n hon will follovw. A
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western RE }:. gy,

Divis joral Office.
Earuﬂi;/
. ™ - ~f ,.' d C

NO-E/ELT/839/10/2/TRD Bl o1 Joteds //10/1,93.
1
MEMORANDUM. g :
: . - s |

gulb promot ion, reversion and pransfer QI.Q““’”'”I

T AL ke

e

o

NG Str’jf(' -~ Elect .TRD Dep‘tf
N pawyibory Steff seakf i
2 anE.3500{PY] -

ref {HCV (WY COr Y s

20/ S .
(2) CI~?/(,"./) Fovs 1ecker vo . E/BEL/ 1 026/7/6/1
(3)oMim CG° 1Tester NO LEJEL i
g e fon and 17/% c3.
:::X:-'ﬁ

The following t ransfer Qrders
carried out immediately.

\ as per Hp. office lewtar No.E/EL/830
‘dated 26/8/93, 11 posts of cTFOs have
'pivision.in addition to above jetter
| 17/9/93 . 2 (Two) posts of CTEOs have ‘
pivision to BRC piv is ion. These posts wi
(\) Vs and CTFO(S)VS.

an

of fice letter NO E/

As per HQ.
promoted as CTFOs

20/9/93, TFOz &Fe

900 D 001y )
"ot NO ;E/,’?T/":i'33"/"7/'3-'2} ']Ol .IN at .

6/7/Rest ructu ring

are jgsued

peen pin poi,nted on BRC

peen f£loated
11 pe; operated as
2 | !

scale k

Fhato)

4t.20/9/93+ '

which should Dbe

/7/Reét rudturing/AC-TRD :

dat ed

from KT,
CTF

o1./839/7/34 yol.1v dte (]
/8 Y 53958500 (#9) and .

posted as unders- i '
Sr.. Name preacnt scale revised 55?19‘ A f}
NO. t R o tin B !
8-:’—"—'-:‘-:-:—:..;.,.:-,.:_:?23:323,_,,,,]-;_:_:_2257.595,,.-_—.,__—,?4:&#9. ,I ‘t
1. shri z.R. pardeshi CTFO(I)VS 23753500~ CTFO(8) V8 23153500 (RP!

g. w  p.K. Mishra, CTFO(II)VS _do. CTFO(N)VS -a0n
D " . =il -l G .

Jodh singh sr.TEC/PRTY540.. 3200 CTPO(TRP)VS ; Fl o
4, " R.M, Patel, TFo(w/8)Vs =30 oTFO (Workshop |=dO-
g gtores)VS-

o " I.H. baived TrFOfC)BH . 0 =d0 cTFO(TRD) DK —90-

5w B. Arun TFO(C) VS “do.  CTFO(TRD) AWD -dP-
e Dhansingh 770 (QHE) AQT ~do-  CTFO(TRD)3DA «Qde 1§

. Ram Seneht{SCYTFDROHEYBH - -do- crro(rro) KSB! - =A0- .

L Promot ion of Shri Ram Saneh}
£ % year as TRO i.e. -from 16/1’2/93,

werk as TRO{OME) KSR, . Till

0] 0% mkam
350 PRTN 1s ¢+ 8r,
o O(RP)  ang tprgar% Scale .
B0 na, e Loty
Sffie :;_.)’uwb hoh, n ! Y e " 00
Df; g c;,ce]e O(Ljn Dj"j
s 4 i'o( "20 e;]) 31
on ea 00.32 p.?ﬂ[v. Of)'
~de, » <0

will be effected on domplet!

s\}ch ving W 0% i
]
\ ‘u




-2

11. shri M.A. Pathan; TFO/BL.scale Re . 2000< 3200 (RP) e
. working under:BCT Division.is transferred in the “same
scale and pay and posted as TFO(SS/PSI) sCale Rs. 2000~ W
3200 (RP) &t MHD. »
12. shri-prabmisingh, TPC scale R.1600-2660 (Rpr worklng
_under CTPC/PREN-%s promoted to officiate as Sr.TPC
' scale f.2000-3200(RP) under chC/PKI'N against existmg
vacancy due to upgradation. o .

13. shri B.K, Chawda, ATF vs scale R°.1600-2660 (Rp)
n% under TroO(w/sS)Vs 3 pxcmoted to officiate
as TPO(W/3) VS scale Re,2000<3200(rP) due Eo upgradatz.on
vice shri rR.M. Patezl; at Sr-NoJ abwe*.«n. Welat -
Ttem No.3, 4, S, 6/& 12 & 13 are promotqd agalnst s*‘
: upgradation pod: fram 1/3/93 and :u:em xo.e frim 16/12/9!&? i
onive. s L

" mmwployees who dceim to f:lx their pay fz'gnf; s gk
S of next mcmnt as per option, may give the i
WMMM Sgteor Tese UL IRy

a

one month :egu'dtrq option. 2 : ;- _.,;.
This has the apptoval of ccmpetent autha:it - ,E

lncys o ning. m ansfer agu. L aaevi
. j “is ﬁnﬁéﬁ%" “im @ :

1
%

~allowente, a : le to ths enployges L
M 8NS5 to n zxfm S TR LR
} B o :
Tt KE f.-'i";;f -~ o #agw e, s St B il e
— > gy ¥ < v 2 - . . . _, ?z',\ N .
7'&._"';{ i = 5 f_ot ’ H .ﬂ = .
!a v g ;

| “W forwarded for 1ntomtion an:l !.nfonaatio!} t:o: ;L --',s.

 GITC/PRTN, CTPO(TRD)I & II/¥S.. crro(c) vs, crwmm) BH,

© CPrO (DRD) ADT, TPO(W/S) VS, TFO(C)BH, TRO( } AD;
“ TPO(GHE) KSB & TPOCOHR) BH., €.7 AL/ A/ R v :,Iffo(c) ¥

© $2.DBN(TRD) BRG, m(‘rm)w. Ass(-rm) BRC, m(TRD)GDA
for inforwetion and neceseary action please.

.. DR(R)RIM, DRM(E)KET & DRM(E)BCT. ¥ nddomaliom Pf
CRE/R/C0G for informestion in ref. to upgradation.
Divi. ucy.. vmﬁ»mm-m for infomr stion plqa.sq. 3

Tt
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WESTERN RATLYAY

o
'%”K/ Meadguarter Office,
: : Chuirchrate, 3ombaye.
No.E/ET./830/7 *C TRD 26 .08.1985.,

"RM(E) - "CT/7RC/RTM/KTT
&p Dap(TRD) - BL/TRC/RTM/IED

Sub: Restructuring of Group 'C' cadre uppracation
of nosts - BElectrical Pentt Technical Sup?Tvisors
in AC Traction TRD (Qrgsan isatione.

Ref: i) Bd's letter No.PC-ITI/01/CRC/1 datad 27,1.95°
6 irculated under OM(E) CCG's leitor 110, AT030/0
(Restructuring) 7.9 .W0.14/93% dated 8.2.95,

ii) DRM(E) BCTs letter Wo,E/ELT/830/2 ¢t. - ,3.98.
iii) DPO(II) ™RCs 7.0.Ho.E/ET,/830/2/Th P, Jated
i |

29.3.93. ‘
; iv) DRM(E)}RTMS 1etter Mo.E/IL/TRD/830/6 cated
| 1143493 ¢
| v) APO(EL) KTTs D.0.letter Wo.E/EL/TRD/174 /1
’ dated 24.11.92.

---—-‘-.—-—-—_.._.._—_.._—,.-__—......_.

Competent Authorily (CZDE) has accorded sanction to th2
revised cadre of Technical Supervisors in grade 1:.,140:=2%00(7P)
apd above in AC Traction TRD Oorganisation at Tombhav, TDaroda,
Ratlan, Fota ¢ivisions and 10 Office is enclosed heirith for
infomation and necessary action. The revised cadre 1. baged on

the nercentace @istribution of nosts effective frow 15,1908

The wevized cadr~ has the concurrenca of FALGLO }QG'@Ed
will have effect from 1,3,93, Pin-pointina of -poate of CHE
~ scale hu2375—?§Qﬁ(RP) will be issued separately.

5 po:tsiof' PO scale 1:.2375-35C0(RP) will e m.Ce as
floatins in terms of lettexr WMo.EP830/0 (Restruotnrinﬁ? dataed
g0, { :

A 49

]
Lok,

)
4 e L VA
i | % .57 Yacdav)

Z§f§> ' for Genoral Manarer (%)

2 (jw},L- Cer?)
r? S i
£ g e




i 2 - y s | —
e BT R e PERMANENT POSTS ~ P
, BXISTING CADRE B REVISED CADRE FROM 1.3.93
* Oategery and ecsle DO BRC RTM KUT HQ  Total BT .BRC RTM KIT HQ Total Diffeven
77 ) A ! , 4 _
,f& ) OTPO he, 2%75-3500 5 8 - i - 13 T+¢ 124\ = - - 19 (+6)
7 IO B8, 2000= %200 11 16 - - 2 29 12 18 - - 2 32 (+3) .,
ARG M, 16002660 13 20 - - - | o 33 11 18 - - - 29 (-4)
ELC 15,1400-2%00 15 24 - - . |- 1i%0 14 20 - - - 34 .o e
Total | 44 68 - o @Al 44 T €8 - - 2 114 =
- e we e el e e B e ew e e s, -l.v..' " e wm em e el ew e e e e e e e e e e We e e ww e
g e TEMPORAY POSTS
EXISTING CADRE s _ REVISED CADRE FROM 1.3%,93
~ o o ®.0 . . o e - - - - > - . e - o ) P . » -] ® e o 4.. . . . . . . '
category and scale BCT BRC RTM KTP HO Total BCT BRC RTM  KIT HQ Total Differenc
CTF O Rs,2375-3500 = « 719 2/ 20 a - . 1233 18-1 2% 32 S (+12)
TFO Rs.R000-3200 - 1 17 30 3 51 - 1 18 30 3 5D (+ 1)
ATFQ Bs,1600-2660 - - 19 33 - 52 - - 18 2% - 47 (- 5)
ELC  Rs,1400-2300 - 1 26 37 - - 64 - 1 21 34 - 56 (- 8)
Total L = uom\, :mzw i 11,4. i ..m,.. | umw ulL -mr\.. mm- ..dﬁ g m b -ﬁs- it
‘ \I 1 \ |
| | 3 . N \
\\ | \ ! ks \u FQ l.\\ ) :
v n r\h\ Y ‘\ /] /
{ i - R [
< «\‘.,(u lc pe P
\0.. N e i
)
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Western Reillway - - ' !
’ Divisional Office,
No,.B/TdAD/1030/10/2. Baroda~4.

. Dtd:14/6/1991
CTFO(TRD)I&1I BAC ' - v 1 s
CTFO/C/VS,BE |
GTFO(OHE)BE, ADL, (KC) PRTN

GTPG-PRTN,CT A/TRD-PRIN : o !
0. 1/11(1ink) PRIN,CTACC)PRIN = i r
CTFO(C)PRTN . . , . RUARF U
. TFU(OHE) ADI,VS,BH .~ .. c |
TE0(S) VS, Tk O(PSI) US(4C) PRIN
sr.lect.1/C ZEIS-BICY. .

»*

. Sub:Seniorityflist'Qf cless III‘staff—ﬁlectr;qalsDepaqtment-
: iC-T.D cadres - ' O % b
 Ref:CBE(E)letter No.E/Eu/lO30/7/3(AC-TBD)d§-7p5.91
& ey b i ‘ ,
Toe seniority list.of CTFO seale R, 2375-3500( RP)and TFO scele
R+ 2000-3200(RP)of AC-TAD cédre recelved undar_GEE(E)ccG&s.letter No.
E/EL/loBO/?/S(AC-TﬁD)of 745;9l‘is_published herewith for information

and necess8ery actiofa

depreSehtetiéns 1f eny should be’sent to fhié;bfficé within a
receipt of this letter. .

period of one month from the date of
Representations recelved a fter one month will not be entertained.

RepresentstionS‘inszpliCete should be sent to this office in one
bunch alongwith your detstled remerks thereon,\ = - kj |

Encl:Senidrity list. A 2)

bt for DRM(E)-Baroda
Copy forerded for necessary - astion to: MmO
No.E/EL/1030/7/3(¢ AC=TRD)dt,7,5.91

-

CEE(E)CCG for inf.in ref.to his
i

Sr.DEE/T.D-BRC, DEE/TRD for inf.

(93
¥ 5N

AEE/TAD-BRC GDA . - . oy ikl
principal ZETS-BHCY for information,P%G files - °
c/7D1vl.Secy.WREU/WRMS-BHC for infe . .. Y o

o ., Western Rajlway T s '
Seniority 1ist of ¢lass 111 staffiELeQ;rigaI{Deptt,AG-TRD
- Cadre CIFO scale R.2375-33500(RP) |

— - o

ate of pate of . Date of " 'Remarks

sr, Name Divistion D ;
Nos ~ B e birth -apptt. ~ Offgs .
1 B.K.Singh = BHC 6.8.43 - 17.8.70 ° 14.8.81 Tfd,to CPM-
e, g SR ' E .f 3 ‘ RE-Renchli -
2 C.Ghosh Metro Rly.CAL = '~ 178,70 T ey 1 0ffg.os AEE
. R : FLOELL s . Cl.llon
. B . * .. -4y adhoc basis
3 Ho Ko Shah . BHC . lolo'% 16¢ 12.69 1408.81 7
4 B,D.Ghediali BCT ~ 53.9,34  2542.54 ¢+ 21.2.80
5 S.S.Dogra . BCT 15,12.39, 7,9,64 ¢ .14.8.81
6 D.C.Upadhyay BCT/BL  #2:2.48 37.13670 14/8.8Y
4 O.P.B?ggfl BOT/BL - 4¢10,51 18.3.77 14.8.81
o LomE it

. ’ ) 4u 4
- i ﬂ!ggflxxﬁﬂﬂ

9 M
«Subremenys BCT/BL 3 2
»2.42

6. 7.63 : ] x
2 g’as AEE

' 15.3.44 1 1
o ” 5.12.69

%?i}é§7 ig'fiGS %:%jgi

4.2.45 ‘31:12:221 %f%‘gi |

24.7,85 Wori
10. e «S9 Working i
7445 10.7.70 . 24.7 94 R?‘BRC n
0 - | ol

10 J’.M.F

felerarekh -
I Zalkeresni - pig -
15 proriremulu  Bgg

wie .

1tE<BRC
15 a3 o ’ ' a Ba .
4*%7 arzm Pandey RTM ¢ 41 26. 90 66 :




)
1 2 3
18 M.G.Deshpende KTT
17 R.P.Mehra BRC
18 G.?.Gaur BRC
19 P.K.Mishre BKC
20 S.Jo.Sharma BRC
21 O.P.Agarwsl BRC
22 S.K.Satsengi RTM
23 M.,B.Sharme RTM
24 AJK.Sherma RTM
25 K.K.Yer?a RTM
SC
26 K.K.Bhabhor aTM
(ST)

27 R«P.Gerg KTT
28 P.H.bDhanwani BiC
29 P.U. Acharya BiC
30 C.K.5heh BCT
31 S.H,Saxena BiC
32 R.l.Melik BRC
33 M.V.Pai HQ
34 R.S.Solanki KTT
35 BCT

P.N.Boriche

- . ;
4 5 6 7
22.9,46 " 14.8.,64 24,7.,85
22:.92,44 12.6,69 24,7.85
2301048 12.6069 24.7085
5.5.49 15 7.70 24.7.85
17,10.46 13,.7,70 ' '24,7,85
1,7.48 19.6.70 - 24,7.,85
279,43 13.7,70 24 7.85
5.9,46 13,.6,69 1,5.86 Offg as AEE

Cl, II
15.8,48 12.6,8 1.5:86
29.11.48 12.7.68 7¢5.87 8ff%.as AEE
1,6,58 T+2:77 13.7.87
243.49 27.6.69 12.10,88
4,7.,38 16.5,55 6,2.89
26.7.43 4,6,69 1 22,3.89
10.4.42 ©28,11,58 6,2.89
. 30,10,40 10,7,68 '6,2.89 ,
26.6,33 21.,5.,58 Tfd.to

: Konkan Rly
19.1,41 26.11.68 ' -
15,4,51 5,.,4,78 -
TTyay W

: H’oé/&mzi—ﬂ /1030/10/2

&Y aT & adax

ot ————— — — o

; ¢ .
Hd aTuTHY 95T aeT
T&aT 3 27-6-9 |

Taskr - gty Aol q»:{ 1 adrgar g -0, @) Tasr -

dse- g, Pa, gfpearior T, 7-5-91 oT T3 & s/saa/losoﬁ/‘s

LT Cramel g,

— Ko

3. P, € fedriadde 3 T, 7-5-91 3 T3 #8780 /1030 /7 73
te -2 et i 3 welte groa w-AQarw) dud goebt ol
&, 4T.%,2375-3500148) &4 qﬁvl q’?zﬁa 3, 4T, &, 2ooo-32oolaald’t
AT g yusT & IToTeas @Tedrs &g ym*r?sﬂd N ard 5 1

34 73 3 gTCH &3 & ardsl & o ars A @t 3 ysax
aPs o3 gPadas groa &t o sy sTaTag of Hx ¥ 1us ATE P
¥ b arz grea &) ara g?ﬁ&fzan‘ Tz PuaTe 48 TT 'amsrrl
oot § 418 @b ghaui if g4 oTATHY O

gPadzT ot ITTRH Tary;
s g ¥ Ay ¢

CEARRITY

- —

BT %IT




WEST ERN- RAILWAY'

Seniority list-of -class III staff - Elect.Deptt. A-C..TRD
Cadre - TFO scale Rs.2000-3200(RP).

------- p----.----.

Sre Naya 1 Divis- Oomm. Date of Date of Date of Remarks
NO‘ hri ion 7' birth Apptb. Offg. '
3 L 5 LD
: . M, .Yr. Me Do Yro m D. Yq.
1w B.K. Singh BRC . . B8543 8-17-70 8-1-832ﬂ%fd.gg Rew
' ancni,
s A Ce Ghosh : lggiro Rly. - _ 8-17-70 A Tg‘d.téolMetét'o
i ; Rly,Calcutta
‘ 34 HeReShah BRC . 1=1-ldl 12-16-69 8- -83, gf£§§?s3gggo
L, BD?hadiell  BCR/BL - 9-23&34 2-255k  8e1-83 . V,Retd,
5+ BeSe Dogra - BT e 12-15-39 9-7—61 58-1-83 gfgs.crgo RS,
7v RoN. Gulati  KIT % ,7-15-#0 6-13-62 - 8=183 . -do.
+ MoSubramanian  BOI/BL ' 2-8eh2  7+6-63  8e1-83 gffgiasAEE,
, [} ; 3 n’ I
9¢ ReM. Parekh BCT /BL ‘3 15-151,» 2-15..69‘ 8-1-33 foc ar%o Rsy
10, Z.Re Pardeshi = BRC - - ,;.19.27 723063 '8-1-83: s f3500(RP)
11..8%riramuly - - BRE - - - - 1=felid. -14=15e65 -Bata8 : |
124, HeMJKhat ri CBRC v+ 2ied5 L 12m34465: 3:1'83-"66' Py
13 ReCe Jain - BRC 32«41 Qu2b=b65 f 8 1'93 #H0
1be Rajaran Pandey BIN 71045 7-16.0° Botofy. sacn .
6. bl L o Pl L kD ~T4s0 -8=1=83 -0¢1¢g,ATE -
16y ReP, Mehra =  BRC . s €lass IT
b o O 9aRdi Gotadey ety g,
' o« Bundel KTT - 3 ~ "3 00
0 A Dhordc  BE ST%NT aeam 11 30700
194 GoP. Gaur KTT C 1edB8ul 8 g "1"83 i -do-
20. PoKe Mishra.  BRC Sebalrt ol 2ind” Be1a83 " ldom. -
21, S Ce Shapna " BRC:: ’ 19'1 34-6 7‘15-70 '8-1"83‘ "dOQ -
22, 0uP. hgarwal — BRC ° © poqaig deianiQ " Ba1eBy gout .
23+ 5.Ke Satsangi ROM - 22 619270  8e1=83 wdog. .
2)4-0.-MQBQ Shdl‘ﬂlq . HQ ‘ 9_5_)*% 67-%:?(6)9 3-1!-83 'dO.
25, A.K. Sharma RTM. " : 8:15-’+8 i f 71-83 .grit‘fzoAEE cl,
B8 Rk Tabn e S , . » f1-8!+ gffg.as CTFO
SC 11=29+48 7-12.69 1218 o%?g;gSggggp)
‘ | ‘ =18y 8 LEE,
27¢ G Shan RMY gusg g NPT | BLAE i
'28’ ReP, Garg " BR Feemliy s (s gffg.as C.PFO
. S B O CH 3;?'35"8;??3)
29, .H. Dhanwanig BRC ' LRee - e85
30. P.Us dcharya R 10m1=37 §=19e58 1,1_3u a3 ’3500(RP)
c | 7")1-"38 : 5-16-55 -1"_8_‘_ ; PdO-.,_ :
: : - : 3 , _0'02/:' .

.
-
-
o
-
.
-

o
-
K 40
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1 2 3 4 5 . 6 7 8

; 3/shri e . :
57 V/D.L.Patel 7, Bcr ST 06,01.48 10.28.79 07.15.88 o
zg P.N.Boricha &7BCT SC 04,15.51 05.30.74 07.16.88 OFf g CF0
. . ' . scale Ffu,
0375- 3600
&y

f

S LR

(7 69 D.K.PatelX BCT . 04,15+91 05.30,74 07415 .88
. 6o A.K.Gaur BRC - 04.,10.54 09.02,78 07.15.88
5 61 R.J.Gupba BRC 03.23.55 09.02.78 07.15.88 °
@3 0sP.Jain KTT 02423.50 0741170 07. .88
ea Kuldeep Singh KTIT 03.07.45 10410473 07.15.88

O NuK.Saxena  KIL 01.02.55 09:09.79 07.18.80
66 V,R.Ramdural BRC 064,06,40 08431.59" 09.14.88

67 R.C.Chittora RTM 08.15.58 09025078 08.19088

68 M, Ce Chaubey KTT . Ol.O 2.56 10 &0907‘8 086 31-88

69 C.M.Pnillipose BCT 08,16442 05.2077 10, 30.88

70 D.Ss Sharma g m_C/ P 01.;28’56 04:508.82 07.15088

Sudesh Pal KTT 12.18.56 04,20 .82 07.15,.88
ADP,.ShriVaStaVEKT'_T 07015057 04018082 :

A.P.Mishra KIT - 01,06.54 04.,17.82 08,31.88
P.H.Vama - KTIT 07.,01.55 04.2 .82 08,31.88
A.P.Singh KTT . 01.,01.59 04.22.82 08.31.88
Narendra Singh KTT - 03.04,55 08.31.88

B.ArTun TRC §$ﬂlo7.1o.55 09.,11.82 09.14.88
Teep Singh KTT 7T 06,12.,56 09.26,81 08,31.88
M.ACStadiqui KBTI 09.02.58 10.,13.81 08,31.88
R, B. Suthar KTT 07.28.,569 07,13.83 09,14,88
M. Sharma KTT 01.01.56 01.15.82 08,31.88
RqP.Harsole RTM 04016062 ]Qol3o81 08019088
R.S.Mishra RTM 08,.12.54 12,18,73 08.19.88
Y,D.Mishra KTT © 024,98,62 11,20.83 09.14.88
z.g.Das BRC 03,10.60 12427.83 08,19.88
S.K.Daur RTM 06.10.53 02.?2.75 03.13.89
Dhan Singh BRC SC 08,31.54 12,27.83
K.P.Mishra  KIT 07.10.58 01.04.,83 08,12.89

Muridrem Yadav KIT 00 1086 02.25:83 08,12.89
Dnarmpal Singh KTT 10,2050 04,10.76 08, 19,89
\/// N A /A

) /—)«/L (- ¥,




' .@'V\ |
Froms Reteds 21/9/1993,

AJitsioh, W. Rej(R.A, gingh)
Tragtion Poremen (Jine.1),
watm‘g.r,

&

To
sE/eco,

Ibzough Preper Cremnels
sl

\ " ¢ .“t%g. m‘ﬂé-‘?m"&ma".f 5:»&.
CIT0 soale &,2378.3%00 (np) .

| mefy ouz)ecors letter wo.5/k1,/839/1/34 vel.gy
A deted 20/9/93,
| o o SR ey

#ith due vespect 1, the undersimed state the £ollowing
fow lines for your kind snd eypathetig umﬂth»

1) 8ir, I e premoted ang posted st XPT Division as CTrO
in scale 223753800 (n?) vide letter under reforence.
2) six, from the premotion Spler it appeerxs that M| BRC
Divislon 5r.Mo.6 shri pem sanehi has besn considered
for premotion to CTPC oven though he has mot campleted
e year in seele ¥,2000.3300 (RP) o ° a8 pOZ Reflway
: 2 ysars sorvige in the ™

arise at present, es he has mot ewmpleted oven one
year service inm soale m.mamtm. ;

3 8ix, 1 am the sentormost peracn in B¢ Diviesen end
mfl have got the pramction is Be¢ Divistow enly Lf
Zhri Rygr gemebl et EXeB0.6 would not sppuar,

4) As =y childrem axe studying in Righer el i» Bereda
vith Gujerati Hedium and old father & mm 4re al o
staying with me, ¥ will ROt be gble t¢ Cardy out my
transfer to wrr.

L] 842, in view of the above, you are Esgiested e xindly
issue wy pogting order as Crro im sre Division viee
Shrd ram sSenehi st pey 20,6 vho $5 nor due fop premotion
&k present, ;

I hepe that your goodeelf will grant me tie legitingte
Justice by way oe issuing my prometion oxder om WRC Division
at the eariiest, Ple

Thanking you sir in enticipation,

Yours faithfully, D
// [N : v = g

t'/‘

, (AeHe  RAI\
C/e chri D.v. Malhotre, CenR/OCo

Vo is requested to kindly consider my cese witn parental

art.

€/~ chri gunil Geyal, STr.DER (TRD) BiiC for kind dnformation end
favoureble sction ot the Gaxliest st his level pi,




L : *\‘
,rOl § !o F‘o P‘m, ﬁzi}

o 770(OHB) /ANND,
AR
T, Datet 22-9-1993.

Tre o4 (R) CCC.

(Timough Proper Channal)

Respected 3ir,

Sub 1 Promotion, Reversion & Transfer of Clase-Ill
stat? - AC-TRD Elgotricsl Deptt. CI70 Scale

Rg, 2375-3500 (RP),

Ref + Your office letter ¥o. 1. B/BL/10R&/6/1 dtd.
20.9.1993 end 2, B/EL/839/7/34/Vo1.1V atd.
20109019930

I am very much shoeked by noticing my name nowinsted
for KT Division even though I am senior than (1) Suri B, deun
(2) Stri Dhan Singh & (3) Sbri famsnddd vho ere at ¢, Fo.21, 22, 23
in Serdority I4st and they have teen a11loted to MG Pivision. My
position is No. 11 in the same list, Sir, I em vorking as TP0 Scale
Rs, 2000-3200 (RP) from 1.1.1984.

T4 4 the genertl policy of the Bly. Atministration
to retain senior most pereons in their respective headequarters it
the post in which they are working has got up-greded.

Henoe, your kind honour is recuested to look into
the mat oy and {ssue revised nomination liet by alloting me |- 3
Division.

Ajajting for an e&rly favourable orders.

Thanking you,

Yours faithfully)

(I.‘j.rtrnur)

Aavence copy by pest to ¢

1.  o(E)/cea,
2, =pB/CCG,

C/- Div1.Secy.W.R.M.8.FRC for n/action please.




10 J 3 Dt, 22/9/93

Gr(E) CCG
i.espected Sir,

Sub: Promotion, reversion and transfer of class I1I staff -
AC THD - Electrical Deptt - mo scale B 23733500 (RP)

—’ [

ot

Ref: Youtr offi e No,

§ 3 E/z%éag%/ ; %iegvz;%togazo.%%

In Connection with the above oxders, .I have to submit

the folloving represemtation against the above plbmt.ton/transfer

ordexs.

As per gereral poliey of restructuring,’the seniox
employees should be retained at their xes;poctiw headquaxters
against the upgraded post and if required the juniors should
move first, As per letter at reference No,'l (seninrity list) I
_ stand at serial ;12 and I zm transforred to Ratlam while my
juniors at serial N, 21,22 and 23 are promoted and retained

on Baroda Civision, Thit is a _grave injustice to senior employees.

Sir, %1' “amsnohi has been promoted on 16,12,92 and
he has not even completed one year in scale fs 20003200 (i) : so
his pame dors not exict in the list of restructuring effective
from 1,3,93 as on that day he was not eligible for prom‘tion to
next hichor grzde,

‘ Sicry my vAfe is wox(.ing as a Chief Cleérk in DRid's off ice
' in PNM Cell uf bratapnagar and my children are studying in Baroda_

Ve have been staying in our own house at Baroda, As per Rallway

Board?!s lettexr o, ;( G)IT 71 { dated 1,10,71 to Giis all Indian

Rallways arxi copy of letter No,
the Bourd have desired thyt emﬁlo ees wNose SpWSG is wo:rking ot
the staticn of theixr posting

in regard to their t: .msfer. Since my wife 1s also working at

ould be considered sympathetically

Baroda ard my junlcrs are retained at Baxoda on g n.’da:m i request

your hgnour to kindly consider my case sy
me on promotion on Barcda Uivislon by issu g rwised orders.

Awaiting your early and ta\mrable sxders,
Thanking you, -]
- Yours faithfully,
" \,’
(B v, Nikan)

Clo Stb mimn) Barodg
1 Copy to CEE/CCG - ‘ DRIYs ofiice, w,Railvay

-

y aid retain

. Copy to General Secretary, W, .M.g m;%&,?“fda"’% 004

3. Copy to DRM(E) BiC
4, Copy to Sr,DCE(TRD) BI'C ] »
3, Divisiénal Secretary, WRMS/Baroda / Yt /4/7




\’5 Froms (1)Raj Ajitsingt, TFO(Line)

'0 “‘ z ( m“)“ .
Gn(E)/CCG. #. (2)Y .R.Pathan, TFO(OHE)ANND,
(3)8 .v .N lk"mo st .TPC ™
Datot4/10/1993.

Subj~ Premotion,Reversion & Transfar of "’
class 113 NG steff - AL, TRU Deptt,

ClFU Scalﬂ R*S.?.HS--!SQQ‘,R,P) ,«jb.“_;'fr
Rofs  Your ()L NOE/EL/1626/7/8/1.4%.20,9,95,
(E)L 0o £ /EL/N329/34 Voi,IV,8¢.20,9.93,

(3) DR®(E)RRE's L,NusE/ELT/339/10/2/TRD dt, /10723,

(&) ‘Ouy zpplicetion to GM{Z;TCG dt «21/22-9-93,
B RRRKRIK

R/Sir,
Ve, the underaigned are very wmuch ahpcktd By noticing

cur names in RYM/KTT division, svan though we ars ¢ shior than
(1)Shri B,.Arun(2) Shri Chansing & (3)Shri Remsanehi, vho ave

at Sr.N0321,22, 23 in seniority list vide GM(E)CCG's latter Mol
£/EL/1026/7/6/1 dt,20,9,93 snd they have besn gllotted BRE Oivison
where as our 8t Nos are 9,11,& 12 roopoc.LVOly.

$ir, ve re vorking es & TFO/SR.TPC in Ocala Re,2000-
3200(RP) since 1,1,.84,

It is the gensral policy of the R1y, Administtaticn to
retein Senicr most persons in ¢ heir respective HA ia up graded post
during ecdre restructering. and they sre mot to be gistusbhed if st
all rognuired junior meost persons should move firet.

Sr.Nes$20 to 28 have besn brought ineslact list
of seniority of N& staff Elet.,Beptt. AC Traction Department, CTFO
sc.l @ R8,2375-3500(RP) to recoup ths reserve guota, Thus Sr.Nas20
tc 23 who have got already %ee henifit by including their namec

in seniocrity list, The quustion of second benifit does not arise,
to keup them in BRC Division ot a time,

Sir, vide letter under ref. i% is seen that in RN
and KiT Divison No S5C /3T candidate has been sllettsd, it is
therofor ¢ mequired to distribute risvive qucta candidates agually,

Sir,8hri Ramsanehi (3C) has not completed svon 1,Yesr
of sergice in scals R8,2000-32C0(RF)has been slletted BRE Divisie
on promution as a CTFO in scele R, 2375-3800(RP) which 18 cade
of vleare injustice with the seniors under signed,

It is therefo
Symp-thetically and avoigﬁf:::::::::ntu iy I natiey
senisors by fesuuing rovis gd orders ba”D“Q Ve the undersigneq

7 allotting us pRe Oivindon

'00¢-2.




Avaiting for en early v,;,fwoat-l’:ls;,m-t' pdsasc,
| Thenixing »;Ol‘l.' | ey
' v&un falthPully,
s N

o A
,ﬁw\%ﬁl I,

T (Cor Lern

v my tm
i, SEEL Ci ¢ ox kind in‘mmatln.x w n/:u,t?.on p}.uae.e
2 IPRY ( / i -li e

TR i o At ) &b C wl i ‘ ¥

-

e 4d, bivisional Leore liaBeihells ww- tor in“m*irm
SEYy N T n/action ple

5'_ wﬁnm&l wW’Q’axy, W . ~"%'§" Hﬁmbﬂy Wﬂl Wo‘
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R

1

Ne. E/EL/839/7/34 ‘ Dt. 28/9/93

DR (8D RS

Sub : Promotien, reversion and
transfer owf Class III staff -
A.C-TRD~Electirical Deptt.

Ref 3 Thiscffice letter Neo.
E/BL/261/7/5 dt. 30/8/93.

Shri I.H. Sayed, CTFO-BRC scale fs, 2375-3500 (RP)
is transfered in same scale and pay and pested against
the post of CTA construction CCG, created agailnst
above gquoted letter.

Order vice Shri Sayed will follow. This has the
approval of competent authority (CEDE).

-3:4/// ;
( P. M. Kutty)
for GM(E)CCG.

ot o

/

}‘IOQO Offic‘ G 0 Y
| Q( L CcCG-Bombay ( )/’5/




Wegtern Railuay : o
PeSdNo414/93, : Divisiomal Offics,
Daroda, ‘
ND,QJ «830/0, Date ds %{,‘/:?,/03. !

.
v
®

subt-Regtrueturing of, cartain ‘Croup *C' & 'D' Ladros,

Ref v~GM(E).0oRkg, 1 qbttar.No«ER S30/0(Ra ataoturing) %84 404283,

‘ WG s AR Y n de PeB oo g a/85 5

,‘.m%&mi

S - »

) X w‘{nb‘-p ! &

: A vopy of the ahowe quoted letter ig sent herewith for int‘"orm;xwm? :
Mdanee and nBcassary aetion please. The instpuctions mntained in the lettep

be studied Properly and action should be taken accordingly,

o j 4‘5’”(“/7.@.’.5 |
e
0 iy ' ~ for 8r.DPO/ORC.

5 ALY 08af Cly/HCs/Ingpeetorial staff. -
AN CINL Jonl oz 0 A ‘CTHER CLul .

vy ALL Offigers of ORC,Division, RSCLORC. i
oy ‘P0s T 11 111 G & CompeInformation & Necessary astionp pleage. i
, OREY/ 2DRIY Sr 4 EPO/DPO for information pleasa,
Pivl.5eay, WREU/WRMS-3RC (20 copiges sach),.
i
LN ]
opy of GM(E)CCG's 1sttor No +EP 4830/0 (Restrueturing’ data d £42w1993/ 1 ng%am i
addressad to DRM~CRC & others, "; ' "
: vesd
° «  Sub3 Restructuring of certain Croup 'C' and ;
'D' Cadreg, ‘
w e e [
: A eopy of Doard's letter No.P C-III/99/CRG/1 dt.27<1-93 alonguith
its F«nnox_lr:m lg sent hersuwl th for perusgal and naxessary actlon.
Action may be taken to implement the Ooard's order imme diately, |
‘ In respact of posts to be sanctioned at Headguartors® level, necessary j
Rroposals culy eoncurred $n by local Accounts Offica may be sent to tha £
Fespaative 05/ P00y i g Cffigs for ob taining onmpatent aubhpeitles
sanction., X
Hindi versicn is ayaited from Railway Do ard,
3 LN ;
. T iry of Railyay 0o ard'sg letter NolP CIH/B'Y/CJ‘\Q/*% dated 274141293 (R.U.E,
No. 99/03° addressed to the Genaeral Managers, %411 Indian Railyays and
s D ENBTY \ ,
Subs~Restructuring of eertain Croup 'C' & 'C' Cacpag. .
¥ s ®oae ¢
i The Ministry of Railways have had under reviey sadre of
* tertain Groups of C&D staff in ensultation with the staff side in the
ommigtea of the Departmemtal Gouncil of the JCM (Rlys) for some #ine,
The Ministry of Railways with the approval of the Prssident have degidas d
that the Group C&D categories of staff as indi sated in the Annexurc
(Depart‘m:m twuise) to this Jefter be restructured ih accordance yith the
rovised poercentanes indicated thersin. Whila impleman ting thegs ordorg 5
 the followind dotail e instructions shauld be stri Ctly and carefully ‘
adiered tog S pl L T
frf - "V ‘1 .
— A

g I ( Y | : /1 .
’» f ’ el ‘ ’ ~ I (CN(/‘ .A' 60 4 oenpe
L e
o e 29)




‘Da"ta af e This pestructuring of cadres
effeets

ot s T I S 3

Vi

" Anpli cax

bility to
yverious
cadres,

T S Sy W OBl
\

¥

Pay P

© fixation

% a ¥
- cation ‘&

- (FR 22~C;

Existing
Clagsifi=
| 7

Filling

coup-oft the

vacancies.

Ty

'y

- 2 o S b 3 ’ ok
will be with reference ic  the
_sanctioned cadre strength on 1,393, The searEline OE sk T
placed in higher gradss as a fesult of implementation cf LT

" these orders will dray pay in higher grade we@.f. 1.3.‘.33,

. Thesa orders will be applicable on the regular sadras of tha
Open Line establishmen ts including Wbrkshops and Productdon. 3
Uiits and will include Rest giver and Loave Regerva postg. 1

251+ Thase nrdena.;,,'ill no t be a'pplicamé to ex=-padre and Tk e e

oharnad poste which will' mntinue to ba besed on wrth af
charo® . £e v FAT e ;

2.2sThase instructions will also not be applicable to Construetions .
lhits and Projects. jowever, for craation of mosts in thege Units
the percentage distrikution may be genzrally kept in viau,
taking into account the av'ailabil{ity of fundsa '

3, Staff selected and posted against. the additional, higher grada
rosts as a result of restructuring will have their pay ‘BLxpels il
under Rule 1316 (FR 22-C. RIT.wea £ 143293 wish neckaguiyf :
option for pay fixation as per extant instructions. '

7he existing clessificaticn of th.oo sts soverac by thuse ©ostruc-
turing orders as selaction andnon golection as the case iy be
ramain unchanged, Rdg@ter, for tha purpose of immtamen totion of
thesa orders, if an individual Railuay sarvant beenme dur for
'pr_omtiori to a post classifivd as a swluction post, thziexisting
selection procedure will stand mocified in such a case t the
extant that the selection will be based only on sgrubiny of
sorvice records and Confidential Reports without heldinn any
Written and or viva vooo tests Similarly for pusts olr sef Pl
aé,non-..selection at the time of this rostructuring the samg
procedure as above will be follcweds Naturally undor this
procedure, the catagorisation, as ADukot-Aiingt will not fiouen
in the panels. This mdified selection procodura has boewn
doeided upon by the Ministry of Ralluays os a one time oxception -

“,. by speeial dispensation, in vieuy of -the numbers involvud, with

the implementaion cf thagt uriors.

the objective of expaditing

-4+1sVacancies existing on 1.3.93 except direct recrultmint quo ta

dnd those arising on that data from this cadre restructiming
including chain/resultant vacancies should be filled in tha
following soquencas '

i}cmgm paneis approved on or beforo 1.3,93 and eurrent on
that date: (ii) and the balance in tha manner indica®:d
in para 4 above . ¢

2 -

442 Such selections whieh have not been Finélis?ﬁi

: by 1.3.93
should be cancelled/abandoned. \

&

4.34A11 \)nganciﬂs hrisihg from 2.3.93 will ke fillsd by nni’mal
salection procedure. : ; :

will be 54

erdors with

444 Extant instructions for D&A/Vigilance clearance
_applicable for ef focting promotions under those

the critical date being 143493

3 n
sease i wsery

w3y ¥




- 3 e
Minimum 5, While implementing the restructuring orders, instructions,
yoars of regarding mJ.nJ.mum period of servics for promotion wlth Gr. 'C!
servi oo issued under Upard's letter No E(NG) I/65/PM-«I/12 (RRC) dated,
in cach 19.2.87 and Do ard's letter NolE(NG)I/75/PMI/44 dated 26.5.84 |
oraco. will stand modified to the extent that the minimum cligibility |
period for tho first promotion for filing up vacancios coverad \
in para 4.1 wulcd bs reduced to one vesar as a ona time exca:tion. !

»“ﬂ'nereaf“tar the normal minimum eligibility condition of 2 ysars i
will apply. 4 |

~

“yadasic 6, In all catsgnries covered by this LéEter even though mre posts
~functicns in higher scales of pay have heen introduced as a rasult of ro-
“duties - structuring the basic functions, dutios and resnonsibilitios
an d resn=. attached to their posts at present will continue, to which may
onsibili- ‘be added such other duties and respony bilitics, as cms’nuch‘
ties, appropriate .

Excoss | Te If prior to issue of thisg letter the number ofposts uxisting.in
Noeof . any grade in any particul & cadro oxcceds the number cdnﬁ.gsibic
postss. . on the revisod pergentages, the oxo3ss may be allowe( %o continue-

to be phased put progrossively with the vacationm of the nosts by
tha existing incumbant.

Spocifie B4 While implementing these g rders specifice instruetions given

instruc - in the foot note if any, under each category in the

tions \ enclosed Annexures s}’nuld he strictly and C'*\.I"’f‘llly

givan in - pghared to.

tho fouot ‘ ’ ;

nota of ' ‘ '

Aanoxura., ; o 25 SN L
‘ {

Annual 9e«fnnual rovieys should be suspenczd t111 fue thor instructions

TOVidy, ' f‘rcm this offi m.

Provigion 10 The existing instructions with regard to ressrvation of S/aT

of resers- will continue to apply while filling additional vacaneics in
Vation .. the higher grades arising as a result of restructuring.

Retired ~11.Employses yho retire/resion in between tho period from 1.3.93

OT.L{.‘..Z'..;.’.' ie04 tho dato of offect of this rastructuring to the datu of
actual implementation of these ordars, will be cligible for the
fixation benefits and arrears under those of dOrs weB«fe1e3.93

' Diroct 12+ - Direct recruitment papcentages will not be applicabla <

- reerud te to the additional veconcies arising out of these restructuring
mer-L” peTw- orders as on 1.3.,93. The percentago will apply for normal
“eratage. vacancies arising on or after 2.3.93. Also the dirsct rsrrult-

mant quota as on 20. 2.95 will be maintainod.

Pin 13+ Excepting ths highsst grade posts in sagh cagegory, ‘tha . progd~
pointing | tions should be effactad on as is where is basls, as.a rasult of
of _posise, this restructuring. Howsver the administration may lae» on pin-

b polnt these posts as per acdministrative roguirement, as and whsn

the frasent incumbent vacates ths post on raflrenﬂn‘c/prom tion
transfer etc.. '

ffacoe 4 savee

s %

g s i
PEERENREIR b U SRR i cosgquioi SO RN |
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Proyision %4+ fs o 3aguns of 2utivnalisatinn the Railways should pl‘c‘wvida'l
of Ress vast, ui".'l':.'f.':g staff ir, th» appropriate grace most convenient i
ofue the  adminisication at any particular location and need pot P
nocessarily ha in Lhe sona gradas ' i
afiulal 1l Such of the Staff as had refused promtion before issuod 1‘
of pres- of thess orders and.stand cebarred for promotion may be wnsi= b
matich._ dared for promotion, in relaxation of the gxtant orders, ag a !
' - one time exception, if they indicate in writing that they ara |
~« willing to La cnsidered for such promtion against the voein= .
cies existing on 1.3.93 and arising due to restructuringeThis
relaxation will not be applicabla to vacancies arising af tor :
103693 { -
i ¥ b " ' : ‘. ‘\) ' }
, 16+ . Ingtructions for improvement Jf productivity, rationalisation |
. andeccnomy ate being issued separatalye : :
- Provie= 17.  Tho Railuyays will carefully assess roquirement of funds on ’
sion of accont of this restructuring for the year 1993=84 and ind uda o
- funds in ‘the gsame in the Rovised Estimata for 199704, Paymen t duw- o |
the gtaff on acoount of tho restructuring should be mads  and |
Budneta. booked in the Finecial Yoar 1993-94, Tha Upard desire that the |
f pegtructuring and posting of staff aftor cuo procoss nf seloc=
tion should be mmplatec axpaditicislys _
: Kindly aclnouledge ractipt. i
f ' . ;
s Hindi version will follouw. L
| R o ’\
.
e KEY FOR ANNE XURES . .
L 'Anne)gure 'A'  (i)Transportation Traffic Departmente :
) (14) 1, ¥ .
K ; : (111) T } , ,;!
4 2.fnexure . '0B' —~-=Trangporsation Power Department. ﬂ
é.ﬁnnexura $C' (i) Traffice=Commercial Degartments
: (1)
£ jovs (1i1) 5
44 Annexure D' bw—wwlodical Department. : |
‘5§ ¢ Annexure ‘gt Staff Common to All Enginearing Departments + W/ shopse g’
Teohnieal Suporvigor + Artisans otce 2
! |
64 Annaxure 'F* (1) acoountsg + Cash & Pay Dapartmnt,
7ToAnexura G, mem—Signal & Tels commnication Depar tment.,

B o ANNB % ULS
0 4 AnExure

10, Annexurs

VH!: pmem—Civil Engineering Department (Gangman).

Mo chanical Enginecring Departmen t(CMT), )

"1 Categories commn to more than one
DGpartﬂ'BntS._ n coooo.S veoew
i R Porsonnel & Statistical Dapartment + Ward
Keaping Staff.

s ow

e e ‘ ol - i

k|
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IN THE CENI'RAL ADMINISTRATIVE TRIZUNAL
AHMED BAD

ga//;f(/m/_%/%. No, 1 G—‘(Q—/a‘g\ i ca gy ]9z

S

MR. Ajrangh, Roy A Cus. M. Pk.S -us‘d"a
APPLICAES) - - COUMNSEL
VERSUS
U.e i @ 6sg
RES PONDENT (S) \ \ COUNSEL
DATE Officer Report - Orders
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IN THE CENTRAL ADMINISTRATIVE TRI
Ahmedabd Rrazaczh Bench

MISC. APPLICATIUN No. - ®/Z  aq 1993

ORIGINAL APPLICATIUN No, 581 of 1993

BETWEEN |
1) Aajitsing Raj (R. A. Singh)

ﬂ Bs V. Nikam

3) Yusufkhan R. Pathan

oy C/%e 148/D Rallway colony,
Pratapnagar, Barcda.

All working as TFO/sr. TPC in
Westamm RailHaY} Baroda 82 .ceccccssccccces Applicants.

Versq ]

le Union of Indla, Cwdng-of Owning »f &.
.~ represented by General Manager,
Western Railway, Churchgate,’ Bombay=400 020.

y /%22 o Divisicnal rRailway Manager,

Western Rallway, Baroda.

3. ©Sr. Divisional Electrical Engineer, (TRD)

Western Railway; BArod8e seccvscssccceccns Respondants

gubject in Brief s. The applicants have filed orig:lnal
application no.581 of 1993 & this has been admitted by the

honourable bench secking the relief to quash and set a side
the promotion order shown in Annexure A and Al, and direct the
respondants to isgssue revise promotion order keeping in a view
the restructuring instructions issue by kaii.way board keeping

the seniors at the same station if necessary juniors should n

be transferrede.

ceee 2 eoo
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In view of the above the regpondants haye congidered

& revised promotion order of 1(one) ;Qf theapplicant i.e.

ghri ajitsingh Raj has been retained at Baroda vide GM( E)’e:
letter NOJE|EL|839|7|84 atd.25/10/93. shown at annexure
A7, Because of thgs order the main petition is required to

be ammended as under 2=

|

Para 48 £ 1is to be aqtded.

The ap_plicant submit that the respongantg have

failed to consider the promotion order of Shri Ram gnahi

(SC) who has been illegally promoted with a malafied
integtion k as shri Ram snahi is not eligibie for promotion

as per the instruction contained in restructuing orders issued

by Railway Board in which it is clearly mentioned that the
employees who are to be considered for the promotion under
restructufing schedule should have completed one year in
lover grade On 1=3=1993 where as in the promotion order
dated 1/4-10-1993 it is nek mentioned that promotion of
shri Ram 3nahi: will be effected on completicn of one year
ag TFO i.es from 16=17=1993 which is xkie void &Reiief

' RELIEF SOUGHT *

In view of the above the pplicants raige to the
honourable tribunal to allow the ammendment in original
application number 3 581 of 1993 & allow to join shri

Ram sanhi as & respondante.




2 |
VERIFICATION

I sjri Yusufkhan g/0. Rascolkhan age : 43, Yrse.
working as TFO (OHE) ANND in the office ©Of Sr.DEE

(TRD) BRC resident of Anand is hereby declare that

whatever stated above 1is tue to my personal Xknowledge

and the game is believed to be true on 1legal

advise and that I have not supressed any material

facte

pate $ 28/10/1993.

Place 3 BARCDAe @,Wﬂ. _
(e ? qw“\

signature of applicant.

Advocates.

S bmidlodd

Appircattn [£8 séau}}vm%‘uﬁ) cun o bﬁ’dm:# e ke in
oecien. Mey ba  pleacl  bofere Hon'ite. Bonch [0S

Necozsely eoolols,

oo drd & G

Ve DeCT) . m
. - . 2 L= VNV
'YN%‘ y &< v 7 ‘L‘”"‘“* )M\/ heassr M‘p

Asv—onolint SIS D) Bt
3 k-1hrAan (h@l\



WEDTEEN PATINAT

A7) HenGqunrter Off1ce, 3%2”
L N ‘ Churehgate, Bembay .

nos R/BL/C%9/7/34, Patedr~ )<710.1993,

BR#(R)BCT/BRC/LTT.

Bubi~ Preratien, Reversion & Transfer

of Cluen 111 aiaff AC~TRD -
BEleatrienl Depht,

Refi= Thip 0f%100 letter of oven no,
a%q 20.9593 and 2909-930

(X RN X

In continuatien of thip office letter quoted mbove,
the following orders are ismsuad to have immedimte effectie

. Bhri v.Jd, rﬂ"i"ﬂﬁi' TFO, monle "3.2000*3200(“')' who \waQ
Wa¥e promoted am CTFO, eonle Ma2375-3500( 1Y) and pomted

on ETT divielen ie new retained in BCT division againat

newly ereamted pests vide this office letter no. B/KL/
26‘/7/18/1 (waco) dt. ')_5‘-10.93.

2, Shri AH. Rajl, TFO, meale Py 2000=-3200(RF) who Used
wawn preomated as CTF0, seale R,2375~3500(iF) snd pomtad
on RTT divieten—demmev-vedained in BRO divimion from the
date, Shri 1.H. Payyed relieved Teom BRC divisdon,

The representation of 0Ayd Y.A. Pathan and Shri
B.Ve Wiknm have heen sxamined. T4 in advised that the
request of Shri Y.R., Fathan end B.V.Niknn osnnet be
conenldered. The cemplisnce of evder nay be advised by

retum.
,)1‘)
gy
_ A o ,ﬁ,oﬁ%
A f CP Ko Rutty)
- for General Manager(k).

.'ﬁlas 10,

(e
C/= DRE(TAD)BL/8xr.DER(TRD)BRO/ 8. DES(TRD)pTTA
CEDE for information,

';_M-“.w__.._.__H L ———
wftmm 27 WEaTERN oam ey |
e/ Pl —
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e FORM ND.: IV
See rulk 15 (ii))

CHARGE

IN %HE CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDAILD 3LNCH b Place: 5th Floor,
| B.D.Patel House

Sr.Sardar Patel Colony
Lhmedabad-14,

!

i

i
e \
nNe i :
Membere constituting |{the Bench of the Ahmedabad

Bench, Central Adminfbtrative Tribunal, hereby
!

charge you \ (name of the

1
alleged contemner) as under:s-

\
That you i on or about

day of \ _ at (there
give the gist of the maﬁgrial allegedly censtituting : i
Contempt) and thereby co@mitted‘the contempt of this

[ ]
Tribunal punishable underi Section
1

(here
give the relevant Sectiun%of the Contempt of Courts

i

Act, 1971,) within our coinizance.

5 ‘ 13
We hereby direct yolu to be tried by this Tribunal
for the aforesaid charge.

z
%
%Signature of the Hon'ble ifember.’

1

The charge was read over and explained to the
alleged contemner and he wa

asked as under :

(1) Do you plead guilty t% the Charge?
Answer: \

(2) Do you have anything eslle to say?
Answer: \

A
‘\e

Signature of the alleged

Signature of the Hon'ble
contemner.

iMembers presidimg over the
Bench. ;

\
]
. |
*Strike OLf whichever is . L ; , - ‘
not applicable., _ i

2[4+




From : P. K. HANDA
Advocate,

URGENT NOTE

To,
The Registrar

High-Court-of-Guja+at / Central Adm, Tribunal
Ahmedabad.

Re : mA - lam o‘)/
District :
Sir,

The above matter is an urgent one end. [ want
to move the Hon'ble Court for obtaining an order for
stay / Injuction / Bail Be pleased therefore, to direct the
Office to place this matter before the Court for admission
mon ™M - H 1994 I personally undertake to remove

all office objection and to pay the dlefoit court fee stamps
if any.

Ahmedabad / Baroda ‘ Yours faithfully

p el g
o /_’_/-

Date : 21-4—9Y Advocate for the Petitioners.
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\3;} \Ix THE CENTRAL ADMINISTRATIVE TRIBUNAL
Y wisc. appr}BNRRBRARGBENCH p 1o,
¢ 53
IN
ORIGINAL APPLICATION NO.581 OF 1993
BETWEEN:
1. Ajit Singh Raj(R.A.Singh)
2. B.V.Nikam
3. Yusufkhan R.Pathan,
C/0.148/D,Railway Colony,
Pratapnagar,Baroda 390004 . .APPLICANTS
VERSUS
Union of India,Owning & Represented by:
(1) General Manager,W.Rly., () Sy f&/ﬂl%ﬂ7d Jo
Churchgate,Bombay-400020 rﬁﬂ‘;t;“ ﬁéﬁé::ww
B /
(2) Divl.Rly.Manager,W.Rly.,
Pratapnagar,Baroda 390004
(3) Sr.Divl.Electric Engr.(TRD),
A W.R1ly.,Pratapnagar,Baroda-4 . .RESPONDENTS
SUBJECT IN BRIEF:
},0
/ﬁ\\ The applicants have filed the original applica-
tion No.581 of 1993 seeking interim relief to maintain
status-quo against the wupgradation order shown at
Anﬁexure A & Al of the original application. The
applicants submit that as per the policy regarding
the wupgradation of Group C & D cadre decided by
the Rly.Board vide letter No.PC-III/9/CRC/1 dt.27/1/93
circulated by Divl.Office vide PS No.14/93
; i’;g dt.16/2/93 shown at Annex.A7 with the misc.application.
i?g’ As per the instruction contained in the Policy para
Efg 13 which states that accepting the higher grade
" i %ﬁb post in each category on promotion should be effected
/ zfguét‘ on as is where is basis as the result of this restru-
; f”?gj: cturing and in para 5 of the said letter it is stated
"~%i§? that while implementing the restructuring order
& grﬂ instructions regarding minimum period of service



for promotion in group C issued under Board's letter
No.E(NG)/1/85/PM-1/12 dt.19/12/87 and Board's letter
No.E(NG)/1/75/EM-1/44 dt.26/5/84 will stand modified
to the extent that minimum eligibility period for
the first promotion for filling up vacancies covered
in para 4.1 would be reduced to one ear as a one
time exemption, thereafter the normal eligibility

condition of 2 years will apply.

In view of the above, the respondent Shri
Ramsnehi(SC) who 1is at Sr.No.6 of the promotion
order is not eligible for the promotion as the remarks
passed against his name is "will be promoted on
completion of one year as TFO", whereas as per the
Policy the employee must have completed one year
from the date of restructuring 1i.e.l1/3/93, after
that only he has to complete 2 years of service,
as such by showing discriminatory attitude towards
Shri Ramsnehi proves the malafide intentions of

respondents.

The applicants submit that one of the applicants
No.l Shri ajitsingh Raj had already been adjusted
by the G.M.Office in Baroda after filing this applica-
tion. Now the other 2 candidates have been asked
by the respondents to give unconditional unwilling-
ness to carry out their promotion vide DRM(E)Baroda's
letter No.E/TRD/839/10/2/Pt.I dt.4/3/94 (shown at
Annex.A8 of Misc.application),which is against the

policy of restructuring.

Py
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RELIEF SOUGHT:

In view of the facts mentioned above the appli-
cants pray to the Hon'ble Tribunal to grant STATUS-

QUO till the finalisation of this application.

VERIFICATTION

I, Balakrishna, son of Vittaldas Nikam, aged
45 years working as Sr.TPC in DRM's Office,Baroda,
do hereby verify that whatever is stated above
are true to my personal knowledge and are believed

to be true on legal advice and that I have not suppressed

any material facts.

4 I A

A B
::,»""/ _‘___r_j ’////
i\ ’

Signature of applicant

Date:'ai»\5 AM ‘//”;’

Place: ﬂyvf“”* —

ADVOCATE
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Wegtarn Railuay : )
PeSalo14/93, ST -~ Divisiomal Office,
¥ ‘ : ; . ' : Baroda, ’
‘" No.PP.83%/0. . Dateds 1{/2/93.

' Reg ey gu Bhei ot %ﬁs% 3 E? Rimioturlod) GE4AREY
i i‘"@zm}“’ iy :&Iﬁ? %{’ RLIARRS ’{f%ﬁ 0 R

| ; ] ) JRRCR : x'{.‘»,v i’.‘ : v ¥ . A
TG Py of the abole quoted letter is sent hereulth gor infozmation,

‘ A
dance and %cessary aetion pleass. The instpuctions mntained in the lett
%é 3§udied proba:Ly and action should be takan_ accordingly, - . :

\

: | R S et B A _ﬁ%qf’ :
é A ' © o for'sr,PO/ORCs.
" 3 7ALL 099/ Cle/HCafIngpoctorial stafp, /- o 5

C/-4cm CTRL Janitor QA CIHER OLWl. - & o - A,

ALl Offigers of ORC Diviston, RSCWORC, .~ . % °, A
¥Us I 11 111 G & Comp.Information & Necessary actionm pleages =~ .
ORFY/ 2DRtY Sz LPO/PO for information pléass. i e g R
Divi.Secy. WREW/WRMS~ORC (20 eopies each)s ’
: ' o v Yo o3 .
yoox : ; 3 o ; y = )
o9 9 - b '
. . " ' ‘I N “ :T - ‘, a . . )
Bpy of G(E,CCG's 1stter No+EP.830/0 (Restructuring) .dated%ﬁgﬁ/j%‘!g% g
~addreysed to DRM-CRC & others. - - : ; ‘o_"'.:i' S ¥ gl ‘ 8
’ : g T '0@; v . i ’ L T 3 Gt
, 5 . % "Ly AR . ‘,‘ ! .' V% "4' < ¥
"« Subi Restructuring of certain Croup 'C' and .. - ;
| 'D' Cadres, Yy . Gt
> L KX ] 5 : .’ . \

A eopy of Joard's letter No..PC-'-III/91/C'R(;/»1,"d‘t.2‘7-1~93_ alonguith
its Annexurss is sent herewith for perusal and nacessary action. -,

el -

Action may be taken to implement the Doard's ordar domediatoly, =~
In respact of posts to ba sanctioned at Headquartots® levsl, negessary . .
pProposals culy poncurred in by local Accounts Offiga ™ may be sant to the
Tespactive F0s//P0y i Y CFfigs for obtajning ganpetant;.._saukm;ities
sanction, : by = Ty R

Hindi vergien is ayaited from Railuay Soards .

- Eq’_‘fj{:y of R;ilway 8o ad's lstter 'NO.PCI;I/91/mq1 dated 27+9.1993 (R'B'EO
No. 19/923° addressed to the CGeneral Managers, SAl1 Indian Railuays and
o thers, ' ‘ ' gt : o b7
Sub:-Rastructuring of certain CGroup *C' & 'C' Cacpes. .
A ® LA N ] . . M ) 4
; The Ministry of Raflways have had under reviey gadre of
grtain Groups of C&D staff in eonsultation with the staff siede in the
lommittes of the Departmemtal Gouncil of the JGM (Riys) foz some time,
The finistry of Railyays with the approval of the Pregicont have decided
that the Group CiD:catsgories of staff as indieated in the Annexurs
(Dapartmontuise) to this letter -be restructurad ih accordance. with the
; Tovised porcentages indicated therein. While implementing these orders
s the follouwind dotailed instructions should be strictly and carefully
“ adterad tos . " ’

emeee % o0

R, BN - o B e SIS
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Dats of .
offeets

Pt e ety 0 v et g

]

Appli caw
bility to
verious
cadres,

o ¢ T b e

s
Pay
fixation
(FR 22-C

Existing’
Clagsifi~-

g " Y
- cation &

filling
up of. the
vacancies,

- 2 e

1. This mestructuring of cadres will be yith reference i the = -
sanctioned cadra strength on 1.3.93, Tho staff who will -bg ' .
placed in higher grades ag a result of implementation of Fagd

~ these orders will dray pay in higher grads We®Wf s 1-.3_.?‘3',.~ Iet

2+ Thesa orderg will be applicabl e on the‘régu;ar'ca,c*rsss 5f . n

Open Line establishments including Wbrkshops and Productiont b
its and will tnclude Rest giver and'Lodve Reserva posbg,
22 1sThase orders will not be applicahle to 8x=cadra and ok .
chaoed posts which will' mntinue to be based on wrth of
chanB. coo ) . . : ‘— ‘ 5 g S
222sThese instructions will alse not be' applicable to Consiructions ,
Uhits and Projects, Nowever, for crsation of posts in thegn Uhits
the percentage distribution may be gengrally kopt in viay,
“aking into accownt the availability of fnds.

3. Staff selected and pos{:ed against. the 'adgitional‘highgr'éfqda‘ =y

posts as a rasult of restructuring will have their poi fixad
undsr Rula 1316 (FR 22-C RIL w.2.f. 1.3.9% with necessary
optiorj for pay fixation as per extant instructicns,.

4. he existing classifi cation of thwso sts roveracd oy thusa o struc=-
turing orders as selaction andnon selectian as the case mey be .
remain unchanged, Rdg@yer, for tha purpose of immlamen £ction of
thesa orders, if an individual Railuay servant beeoms du: fer

" promtion to a post classifioc as a selaction post, ti: 2xisking
. selaction procedure yill stand mocdified in such a casc to the
extant that the salection will be based only op sorudiny of
*89rVice records and  Confidential Reports withcut heldinn any
wri tten and or viva voos test, Similarly for posts clrse’fiv®

) %8 non. selection at the tima of this restructiring tiw 3amg
procedure as above will be follcuwed. Naturally undor thig
procedure, thg- catagorisation, as MukstoAing's will not figura’
in tha panels. This mdified selection procedure has beon
'decided upon by ‘the Mnistry of Railyays as a one time. cxception -
by special dispensation, in viey of -the numbers invalvud,' ud th
the objective of expediting the implementaion cf thast uriers,

4s1sVacancies existing on 13493 except direct ‘recru;:'.'tm‘:‘mt quo ta

dnd those arising on that dats from-this cadre restrictiring -
including chain/resultant vacancies should be filled in tha
following sequences £ '

i

1)fedn paneéls approved on or beforo 1.3:92 and current on
that date: (i1) and the balance in ths manner indigatzc -

in para 4 above., _

)

442+ Such selaectionsg: which have not'been finélisaé Ey‘ 1.3.93

should be cancelled/abandm ed.

4.3,A1] vacancies arising from 2.3.93 will be fil13c by pormal
selection procedure, : -

4+4+Extant instructions for D&/Vigilance clearance wil] be ,
applicable for effecting promotions undor thess crders with
the critica}. dats bEing 143493, '

AN E - o'colos seess

9

L4 .
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Minimum 5, (hile implementing the restructuring orders, instructions,
years of regarding minimum period of servics for promotion wth Gr. 'C!
servi oo issued under Doard's letter No/QE:(NG;'I/BS/PN»-I;\/‘]Z’(P\RC: dated.
in cach 1942487 and Bo ad'g letter NoE(NG)I/75/PiMl/d4 dated 26,5 ,84
graco, will stand modified to the extent that the minimum aligibility
period for the firgt promotion for filihg Up vacanciss coverad

in para 4.1 would be reduced to one year as a ons time exca:tion,
Thereafter the normal minimum eligibility wndition of 2 years
will apply, : . o g Lot

=

Jasic 6. In all categories coversd by this 1€8ter sven though ntm;_ pusts
functicns in higher scales of pay have heer in troduced as a result of ra-
dutiag - structuring the basic functions, dutiss and responsibilities
andresp-  attached to their posts at present yill continue, to which may
onsibili- 'be added such othsr duties and responsibilitiss, as cosicerad
ties, appropriats,: ‘ ~ “ '
Excess 7« If prior to issue of this letter the number ofposts ux2sting in
' No.of any grade in any ﬁarticule;* cadro oMcceds the number ecmissible
Dostis. on ths ravisad percentagss, the axo3ss may bs allowe¢ %o continus

to be phased put pragrassively with the vacation of the posis by
the oxisting incumbant, ' :

Specifie B8, While implemmting theso ¢ pdarg sp~cific instruetions given

insiruc - in the oot note 1f any, under each categsry in the
tions enclosed Annexures should be strictly 4nd carefully.
given in adhered to, ' F s

the Prot % ) .

noto of , ' , '
Aanoxura., o ' - ' > : 7
Annual Sefnnual rzvisys should bg suspendad till fuwthor instructidns
Taviny, frem this offi m, ' '

Prevision 10, The existing instructions yith recogard to ressrvaio. of S¢/3T
5f resor=- will continue to anply while filling additional vacancius in
Vation . the higher grades arising as a rasult of reéstructuring, . -

Retirecd 11+«Emloyees yho retire/resign in betyeen the period from 1.3.93

AMpluy 25 i.e. tho dato of effect of this rastructuring to the dato of
B actual implementakion of thess ordars, will be eligiblas for the
fixation benafitg and arrears under these ar cors WeBofe1.3.93 &

-

'Dirset * 42, . Dipe ct recruitment percentages will not be applicabls
reeru t- to the addi‘tional vacancics arising out of these restructuring
mern ¢ perw orders as on 1.3,93. The percentage will apply for normal '
teatags, vacancies arising on or after 2.3.,93, Also the dirsect recruit~

el v e e S e
o

' ment quota as on 2842493 will .be main tained,

Pin 13+ Excepting ths highsst grade posts in sagh cageg’a'ry, ‘tha . propd =~
pointing tions sholld be effectad on as is where is basis, as.a rasul® of
of _posiss. this restructuring. Hoysver ths acministration may la-cr on pin-

Point thesas posts as pPer acministrative roguirement, as anc when
the frasent incumbent vacatas tha post on retirement/prom sion
transfer etc., . ' : .

N T »~

Pseo e 4...'.. ‘




5eAnexurs

6, AnNnBXUre

N
p

7e¢Annexure

8 s ANneXure

9 ¢ ANnexurs

10+ AMnexXurae

4

Rziluays should provida '

Proyision “4. fs « :2agure of roticnalisation the
af Rens act o yivers staff ir the appropriace grace most convenient to
oo the adwinisiz3tian at any particular location and need not
10(.#’5.)31'11; ba in Lhe s213 grade, '
Nafufal A Such of the  Staff as had refused promatlcn beforse 1ssued .
o prc of thess orders and stand cabarred for promotion may be mnsi=-
ination. dered for prormotion, in rel axation of the extait orders, aga ™~
‘ " one time exception, if they indicats in writing that they era '
- willing tc L2 oonsidesred for such promtion against the veean< |
cies existing on 1.3.93 and arising -#ue to restructuring.This '
relaxation will not be applicable to vacancies arising after K
143 83, { RN
: : " \L
16+« Instructions for improvement of productivity, rationelisation *
an d eccnomy afe being issued separately.
Provi= 17+ - Tho Railyays will carefully .as’sessl requirement of fucs on
gsion of ~ccont of this restructuring for the year 1993-84 ancd ind uds
funds in the sane in the Revisecd Estimate for 1952-94, Paymen t due to
the staff on account of the restructuring should be madc and
Oudget._. bookod in the Finacial Ysar 199394, The Ooard desire that the xx
i restructuring and posting of staff after cue preciss of selec-
tion should bo emmplated =xpediticusly.
Kindly acknouledgs raeceipt. A
4
Hindi version will follows
" ‘ ’
KEY FOR AVNE XURES. '
1, ‘Anne)guro TA! (i;Transpartatlon Traffic Departmont,
(44 . ' !
(1i1) ‘
2{.Annexure ‘B! =--=Transpordation Pouer Dopartment.
JeAnnexurs  fC' (1) Traffice=~Commercial Dep:artmant.
(1)
(111)
4.Ann§xure ' L-—--Wbdical Department. o

LES Staff Common to ALl Engineering Departments + Wshops.
Technical Supervisor + Artisans etce
'F* (1) acoounts + Cash & Pay Departmnt.,
(i1) .
‘g ;=mSignal & Tels communi cation Department,

He o

"H! wewCivil Enginecring Department (Gangman).
Mechanical Enginesring Department(CMT), .

1Y Categories commn t more than one
DGpaI‘thnts., . - veoese
L Pergonnel & Statigtical Departmcnt + Ward

e

e s

‘¢ - ——
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i ol
ol WEETERN HeILVAY . °
. DIVISTIONAT, CHFICTH,
\ No.E/TRD/£32/10/2 Pt.1 SARIDA,Dt: 4 /03/04.
sub: Promotion,Reversion & Transfers of Class-I11
‘ Stizff - AC-TRD Deptt.
g - .~ Rof: This oftice letter of even No.dt.27.10.03 &

In Office lettar No.T/3iT/800/7/34 dtd.2N.0.23,
©8.2.93 & 25.17.93.
-——X -
Wwith reference to the atove it is stated thaot renresantations
< N - ~ % 2 u’ o ~ T P 2
of &/Shri Y.R. yathpn,jgﬂﬁ. Rilfzam were £orwarded to H}. 0ffice vide

this office letter quoted abeve.

o

the reprosentations of the ahove
it is sdviscd that the reguest of
~nnot be considercd. '

HQ.office has sdvised trat,
employeces have been exsnined znd
Shri Y.R. Pathan and PyN. Nikkam c

4s such, they are zdviscd to _cerry out their transfer at the
earliest without further deley. If they are not willing they
should give their refusallin writing ¥ trripdicele.
‘Lixnc»vuligoﬂ1éﬁ L C e [
Please get 1t noted b
acknovwledgement mgy be sent to this office.

y the cmployacs concery d and thelr

w3p%

for DRN(L)-LCRC

opv_tos -
\_CTrC (RCOPALE, TrO(01E) ANLD,
Y. Dis (FRDIBAC tor Inf and n/action.
GH(E)CCG in ref.to his lotter N0 E/3L/823/7/82 of ©8.10.23.
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BN FORM NO.: IV
(See rule 15 iii))

CHARGE

- — e ————

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDAZED 3LNCH ; Place: 5th Floor,

: ‘ { B.D.Patel House |
Sr.Sardar Patel Colony
Lhmedabad~14.

We |
Membere constituting the Bench of the Ahmedabad

Bench, Central Admihistrative Tribunal, hereby
charge you / (name of the

alleged contemner)/ as under -

That you f on or about
day of f at (there

§ c——

give the gist of;the material allegedly cona&ituting
Contempt) and théreby committed the contempt of this
Tribunal punishible,under Section _______ (here
give the relevaﬁt Section of the Contempt of Courts

Act, 1971,) within our cognizance.

We herepy direct you to be tried by this Tribunal

for the aforesaid charge.

Signature of the Hon'ble ifember.

The cﬁarge was read over and explained to the

alleged ccntémner and he was asked as under :

’ (1) Do ypu plead guilty to the Charge?
; . Answ%r;
} (2) Do fau have anything esle to say?
Ans@er:
Signature of;the alleged Signature of the _Hon'ble
contemner. | Members presidimg over the
Bench.

i
|
i
f
{
I

*Strike OLL /whichever is
ble.

not applic

———
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‘O*r\IN THE CENTRAL ADMINISTRATION TRIBUNAL
AN

QN AHMEDABAD BENCH
% MISCL. APPLICATION No. 94 oF 1994
(; IN
<Sk\ ORIGINAL APPLICATION NO.581 OF 1993
BETWEEN:
L Ajit Singh Raj(R.A.Singh)
2 B.V.Nikam
3. - Yusufkhan R.Pathan,
C/0.148/D, Railway Colony,
Pratapnagar,Baroda-390004 . .APPLICANTS
VERSUS
Union of India,Owning & Represented by:
‘ (1) GeneralManager,W.Rly.,
%Uf/f/ Churchgate,Bombay 400020

Léjutuﬂ«y/ﬁ (2) Divl.Rly.Manager,W.Rly.,
P/1/ Pratapnagar,Baroda 390004
//////?4g (3) Sr.Divl.Electric Engr.(TRD),W.Rly.,

Pratapnagar,Baroda 390004 . .RESPONDENTS

SUBJECT IN BRIEF:

" The applicants have filed the Original Application
No.581 of 1993 As Shri Ramsnehi, one of the affected
party who has not been joined as a party in the said
application, as such the following amendment may be

allowed in the Original Application:-

Shri Ramsnehi,TFO under Sr.DEE/TRS/BRCY.

RELIEF SOUGHT:
The applicants pray to the Hon'ble Tribunal
to allow the amendment to Jjoin Shri Ramsnehi as a

Respondent No.4 in the OA.

sslels s
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VERIFICATTION

I, Balkrishna, son of Vittaldas Nikam, aged

45 vyears, working as Sr.TPC in DRM's Office,Baroda,

do hereby verify that whatever is stated above are
true to my personal knowledge and are believed tobe

true on legal advice and that I have not suppressed

any material facts.

T

Signature of applicant

Date : 4. L 9

Place: — /1’/////:::f4d

ADVOCATE

Subaeited |
Applrcabia, hes bask SC&Ui‘M’g@ asd 60“”75' h ba
en orotiz. Mey b plecad Bopore  Homble Bench oo

NecessePy caclily

o] S Tt

ovlod [av
nn.cf'ﬁ\
N Loune
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/’1¢% ~//Qi\&}_\ in
C.h, "o, 581 nf 1993
1%\«

Applicants Ajit Singh Raj and others
) v
' ;Q/M Versus
7// Hespondents General Manager, Western Railway,
) Churchgate, Bomhay and other
® The itespondent o, 4 in the above application most
respectifully begs to submit as under :-

(1) That the respondent Mo, 4 is not a necessary and
proper party in the said matter and hence the
application for joining him must be rejected.

4

(2) That[the Honourahble Tribunal comes to the conclusicn

that the respondent Mo, 4 i1s a necessary and proper
" party, the the respondent No, 4 adopte the reply

and defence of Respondents No, 1,2,3,, if any %

submitted or to be submitted,

(3) The respondent Mo, 4 also submits that the
respondent Mo, 1,2 & 3 have acted correctly under
the reservation policy and hence the applicant's

application is liehle to be rejected sunmerily .,

Mamedhad

Lote @ 2t=04a04
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IN THE CENTRAL ADMINISTRAT IVE TRIBUMNAL AT AHMEDABAD

O. A. NOC.581 CF 1993

Ajitsingh Raj.and Ors..... ee s Applicants
‘\’/S
Union of India & Ors.... cee Resp01 lents
WRITTEN STATEMENT ON "

BEHALF OF RES PCEDELT
NS.1 70 3,

v”//Q* The respondent Nos.l to 3 humbly beg to file

written statement to the application as unders-

5\

i ﬁ%j' 1% The present application filed by more ﬁhan one

applicant is not maintainable at law & under the rules. The

1 .S Ay

applicants have no common cause to file this joint

application. The cause of action, if any, for each
p icant J.c cec:ra te and distinct and hence this joint

S g " T = at
application 1s not mpintainable/law & deserveo to be

N =& - -

dismissed. The applicants have not cbtsined any permission

=

to file this common application and hence the application
; )4 # ; 820 '

may be digmissed with costs.,

2;kx, The qu}i;%nts_are not entitled to claim more than

s s 2

one reliefs in this application and hence the same is liable

"



to be dismissed.

,3; - Contents of pafas 1 to 3 need no replve.
- l, Recarding para 4.1, the respondents rely on
true énd proper interpretation of Railway Board's
Circular dated 27.1.93. It is not disputed that the
applicants are working as trqction foremen in the
scale of R,2000-3200(RP) in the Electrical Traction
Department and aré posted at ‘places located in
géogrébhical“boundary of Barodé’Divisioﬁ;'uIt is

not diSputed that on upgradation there were Si posts
of Chief Traction Foreman in the scale of 1.23750-
3500(@) .

5 | Recarding parxa 4.2, -the respondents rely on
Memorandum dated 20.9.93 issued by the Headquarter
Offi;e notif?iné seiect lisé of emplovees considered
suitable-fér promotion to‘the ﬁost of CTFO and
Mémoragéum datest 4.i6.93 issuéd by thé Divisional
6ffiée,‘Baroda, transferring the apélicants and
other'empioyees frém one Division to a2nother (Annexures
A& A/i‘with the abﬁlicafion). It is not dispﬁted.
thét th;AappliCants are shown at serial NOS.é, li é 12
in Anneﬁure A, It is ﬁot aisﬁuteé that the apélicént
Nés .i éré éreAtransferred to Kota.DiQision énd tﬁe ‘
éppiicant No.2 is transferfed ﬁovRatlam Diviéion on
promotion.

€ Contents of para 4.3 are not fully true and

-are not admitted, Iﬁ is denied that as per orders of
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14

No.4 who belongs to SC cpmmunity was eligible to be
qonside;ed forlpromotiop to the post of ETFO élgﬁogugh

he had ngt completed-one year service in the lower grade
and was wiﬁhin the zone of consideration. It is submjttei

+hat the respondent No.4 Shri Ram Sn=hi(SC) was working in

Barods Division and is ordered to be promoted in Baroda
Division on coppletion of one year as Tro,

7e - Contents of para 4.4 are not true and are xm

@ —

denied., It is denied that the respondent No.4 Shri Ram
Snehi was not eligible for promoticn and the eligible
person was recuired to be promoted acainst the said post

and the respondent No.4 should have been promoted as and

E

when vacancy arises in future anywhere on Western Railway.
T+ is submitted that the g order promoting the respondent

No.4 on completion of one year in the lower grade is in
) Py ¥ \ M ; 3 N . . N o . "
accordance with the instructions dated 22.2.93.

L e

84 Contents of para 4.5 are not substantially

1

disputed., It is not disputed that the employees at serial

Nose.2l, 22 & 23 are retained in Barcda Division on promotion

A

in accordance with the instructiond isstued by Circular

No.E/SCT/220/0, dated 12.11.82.
O ; .
The applicant has not cuoted the date and

number of the Circular relied upon by him. It is, therefore,

not possible to offer proper remarks at this stace. The

respondents reserve their right to file additional/further

reply as and when details of the Circular are filed by the



ho

$ 5 ¢

applicants or a céry thefeof ic produced by ﬁhem. It is

submitted that the Circul.r referred to by the

applicants pertains to recruitment and not to promotions
The applicants have not produced a copy

of Railway Board's letter datéd 20.6.89. The said

letter is not applicable tc the facts of the present

case, The averments of the applicant that the emplovees

>rial MNos.21 to 23 belonging to reserved community

n
s
1]
)

are Presidents U.F. and therefore be postéd in a
Division nearer to U.F. 2re misconceived.
. Regarding para 1.6, it is submitted that the
representaticns of the applicants dated 21,9.93 &

22,9.93 as well as joint representation dated 4,10.93

W

are duly considered by the competent authority and
reply has been sent by the Headguarter Office to DRM(E)
BRC vide HQ Office letter No.E/EL/839/7/34, dated 11.11.93.
. . ) - . ) ’ . L3 ) l
The applicants are guite junior in the seniority of
general candidates. The applicants were richtly posted
i
roda Division.
The respondents relv on true and proper
interpretation of Railway Board's letter dated 1.10.71.

O. Regarding para 4.7, the respondents rely on

-

true 2nd proper interpretation of the Headguarter

)}

A
Cffice letter datéd 23.,2.92 as and when produced. It is
¥ % o \ . pd '
submitted that Shri Jodhsingh is retiring on 30.10.95

and hence he does not come under the zone of congideration



+ 68

for floating‘posts against 20% as averred by the

B

applicants, It is submitted that one Stri Pai of
Bombay Division was retiring in Jsnuary, 1995 and hence

a post was given to Bombpay Division acainst 20% floatina

o

posts. The applicants cannot insistmé that the said
: " ¢ 1
¢

procedure should be followed in the present case also.

It is submitted that none of the applicants is at the

o

verge of retirement,
3 Cn Contente of para 5 are not true and are
denied., It is denied that the orounds of challenge

taken by the applicants exist. It is denied that the

\

respondents have violated the procedure of transfer

inasmuch as seniors have been transferred on promotion

- -

to a place out of Baroda Division and juniors have been
retained on the same Divisicn. It is denied that the

respondents have violated instructions of Government of

> AN

India, Depértment of Persqnnel &‘Iraining vide letter
dated 20.6.89 as alleged,A The appiicants have not
produced & copy of the said letter and hence it is not
possible to offer suitable remarks at this stacge. It

is submitted that the present case is not & one for

- B

recruitment . The respondent No.4 and other two emplovyees

were promoted acainst upgraded posts and they being SC

-

candidates, they were posted in Baroda Division in terms

of Circular No.E/SCT/228/0, dated 12.,11.82, It is

submitted that earlier also the ;pplicants were
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L 721
promoted to the scale of,m.2375—3500(RP)A§nd posted on
Ratlam & Kota DRivision but they did not carry -out:
their transfer orders at thot time and cave their
refusal for promotion. The procedure fér}transfer.is
not étrictly appliqable to the facts of the present
case. When an employee is pésted qt;gnoﬁher Station

on promotion, it is his cbhoice to acc¢ept the promotien
- % o -

or refuse the same,

- 3
Y R ¥

It is submitted that the applicants have.
produced a copy of order dated 25,10,93 issued by thé -
Headquarter foice whereby the applicant No.l, Shri A/H,
Raj, who wes promoted as CTFO scalé m.2375-$500(m°)‘ |
and posted on Kota Division was retained in Baroda

\ DiVis?on.from the daté Shri I.H.Saiyad is relieved
from Baroda Division. The request of applicant Nos.
2 & 3 was examined by the Headguarter Offiée but
could not be considered,
12, Contents of paras 6 & 7 need no reply.
13, The applicants are not entitled to any
of the relief claimed in para 8 of the application.
14, The applicants are not entitled to any
interim order as prayed for in para 9 of the
application.

15. Contents of paras 10 to 12 need no reply.




In view of what i stated above, the

0

application may be dismissed with costs and the interim
relief granted in favour of the applicants may be
vacated forthwith.

VERIFICA TION,

I, BeNeMeena, agé'about 36 years, son of
Shri R,N,Meena, working as éenior.DiVisiénél Personnel
Officer, Western Railway, Baroda and residino at Baroda,
do hereby state that what is stated abbve is true to my
knowledge and infornetion received from the record of

‘the case and I beliéve the same to be true. I have not
suppressed any material facts,

Baroda
Dateds 6.1994 '
14'9'qﬁ .Senior Divisional Personnel Officer,
‘Western Railway, Baroda,
’ LVéﬁ%<Lm>rﬁf\fJ ;
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IN THE CENTRAL ADMINISTRATI\}E TRIBUNAL
AHMEDABAD BENCH , AHMEDABAD

O /Tt [MAL SRR LN, 224 (S 1

©AlsQ|az
\

Q... 2 o, ) M2 . NS Sheowale

APPLICA NT (S) COUNSEL s

VERSUS

MDA, Qf:ﬂ & ooy,

> -
RESPONDENT (S) COUNSEL
ey _’M 4 » ’
T T O —————... -
DATE OFF ICE REPORT ORDER
[ : 5

Pocaduchon L\{D

Decwmentt i
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1IN THE CENTRAL ADMINISTFATIVE TRIBUMAL AT AHMEDABAD
M, A. NO, 32Y OF 1095
I
0. A, 0,581 OF 1993

.« Applicant
(Original
regspondents)

Union of Indis & Orceeee
V/s

A H,Rj..& eee OPponents

(Original
applicants)

hereine original respondents

-

hurbly beg to submit list of documents 2s unaers:-
Sr,MNo,. FARTICULARS DATE
Tie Memorandum No, ¥ TRD/839/10/ 30,3495

2 Pt,i{lLoose) issued by the
Divisional
retaining the original
applicants in Baroda Diviesion-
Annexure R/1.

My,

The zbove document is relevant and important
to the subject matter of the original application and
is an order by which the original applicants are

ained in Baroda Division. The order has been

5]
D
ct

issued during the pedency of the O.A.& hence mey be



s 2}:

ordered to be taken on record as respondents®

'

document,

VERIFICATION,

I, BseN.Meena, age about 38 years, son of
Shri R,N,Meenz, working as Senior Divisional
Personnel Officer, Western Railway, Baroda and
residing at Barpda do hereby staﬁe that wﬁat is.'
stated alove is true tolmy kn;wleéggfand information

received from the record of the cese and I believe

the same to be true. I have not suppressed any

4w o

& s oa

material facts,

Ba rcda

- on o

Dateds 13.4.'1995

Senior Divisional Personnel Officer,
Western Railway, Baroda,

5 g

A b o

SbrrHoed) \ §
AppircalNan has hbeon ‘Scauh:\lgn@ ond boma«.ﬂb\ ocoadp.o. "”QY Ao

plocad bebm  Ronste Ronci bﬁl hQQﬁ%&a-DT -2l 0p
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= DIVISTIONAL OFFICT
No.E/TRD/839/10/2 Pt.I (Lpose; 3ARODA,Bt: 30/63%.4¢
_Memorggqg:-

Sub: Promotion,leversion & Transfer of Class-III
Staff ~ Supervisory Staff .

Ref: GM(E)CCG's orders No,E/EL/839/7/34 dated
9/10.2.95, 21/22.2.95 & 10.3.95,

The following orders are issued which will have immeédiate
effect: )

(1) Shri Y.R. Pathan, TFO(OHE)ANND who was under order of transfer

to KTT Division, is now retained in BRC Division and promoted to .
officiate as CTFO(TRD)ANND with headquarter at ANND, scale Rs.2375-
3500(RP), His promotion will be from the date of taking over the
charges,

(2) Shri A.K, Gaur, TFO(OHE)VS, scale Rs,2000~3200(RP) is promoted
to officiate as CTFO, scale Rs.2375-3500(RP) and transferred to RTM
Division against the post of CTFC, scale Rs.2375-3500(RP) Floated
back from BCT Division to RTM Division in lieu of one post of TFO,
scale Rs,2000=-3200(RP) which was transferred vide above quoted letter,

(3) S/shri R.,J. Gupta,& Shantakumar V,Pillai, TFO BRC Division,
scale Rs,2000-3200(RP) are promoted to officiate as CTFO, scale
Rs.2375-3500(RP) and transferred to KTT Division against the

existing vacancy.

(4) shri Jodhsingh M,, CTFO(TRD)VS, scale Rs.2375~3500(RP) is
transferred on the same pay and scale and posted as CTFO(S)VS vice
Shri Z,R, Pardeshi, CTFO(S)VS retired on 28.2.95.

(5) shri A,H, Raj, CTFO(TRD)DK, scale Rs,2375-3500(RP) is transfer-
red in the same pay and scale and posted as CTFO(TRD)VS vice Shri
Jodhsingh M, at his own request vice item No.4 above,

(6) Shri ¥ B.V. Nikam, TFO, scale Rs,2000-3200(RP) who is under
orders of transfer to RTM Division vide HQ office letter dt.29.9.93
is now retained in BRC Division and promoted to officiate as CTFO,
scale Rs.2375-3500(RP) and posted as CTFO(TRD)DK vide Shri A.H. Raj
vide item no.5 above, His promotion will be from the date of xakxk
taking over the charge, '

Fmployees who desires to fix their pay from the date of next’

increment as per option may give their option within one month”
from the date of carryout his transfer on promotion,
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10 days joining time, TA /oA, Transfer & Pdckihg al
is admissible to item NO. 6 only. as perm extent ruleso

Date of changes may please be advised to thlséfflce early

This has the approval of the competent authority.
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copy forwarded for inf.& n/action to:-

TFO(OHE)ANND, CTFO(TRD)DK, TFO(OHE)VS, CTA PRIN,
CTFO(S)VS, CTFO(TRD)VS, CTFO(RC)PRTN, CTPC PRTN,
0s(E)P.Bill(Elect)TRD, Sr.DAO, DAUO-BRC, CA/ADRM,
Sr.DEE, DEE(TRD)BRC, AEE(TRD) GDA & BRC, P&G,files,
Divl.Secy., WREU-BRC '

GM(E)ccG for inf.in ref.to his letter No.E/EL/839/7/34
dated 9,10/2/95 & 10,3.95.

Divl,Secy. ,WRMS-BRC in ref,to his letter No,WRMS /Elect/PRTN/123

dtd. 1.,2.95.
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